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ORDER SHEET 

Origi,iai Rppljcat0 No 

iso. Petjt0 No, 	
/ Contempt Petition No 	
I 

Review Application No. 	
/ 

Rppljcant (s) 

R 0s p0 n d e nt (s)  

Advocate for the Applicant (s) 

' Advocate for the Respondeflt(S) 	E 

Registry  

/ :H 	.2 

I 1i.10'200Z 	Issue notice, returnable by 

Ifour eks. List on 22.11.2002. 

I tCL, 
Member 	 V1ceChaivan 

eL 
uiQ_ /t€iQe/ cLoi J' 
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22.fl .02 
}ard Mr. S.Sarraa, learned 1 couj for the applicant and also 

Mr. A.Deb Roy, learned Sr. 
 

for the respondents 
The aPP licatiOn is admj tted. 

Call for the records, 

List On 24 .12.2002 for orders. 
Pendency of this application 

shall not stand in the Way of the 
respondents to consider the case 

of the applicant for promotion as 
per law. 

Menther 	0 
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24.12.02 	LiSt again on

2\t"

1.2oo3 to 
enable the respondents 	file written 
Stateunent. 

-Nb' LYi1L 	1cL'1k 
kW 	 LJ 

Member 	 Vie-Chajrman 

29.01.03 Present : The Honble Mr 4  JustIce D.N. 
(howdhury, Vice-Chairman. 

The Mon'ble Mr. S.K. Hajra,' 
Administrative 14enber, 

Mr. A.Deb aoy, learned Sr. 

C.G.S.Ce for the respondents stated 

that he has obtained necessary instruct-

ion on the matter and written st4temeflt 

in the process of filing. Accordingly, 

the respondents are allowed three 

weeks time to file written statement. 

List on 24.2.2003 for 

further orders. 

Member 	 Vice-Chairman 

mb 

24,2.2003 	Pleadings are complete. List the 

matter-for hearing on 8.4.200. The 

applicant rnay* file rejoinder, if any, 

within two weeks from today. 

haian 
mb 
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29.5.2003 	present: The Hon*ble £4r .Jus tice D. 

- 	 N.Chowdhury,Vice-Chairrflan 

The Horihle Mr.S.K.Hajra, 
Administrative Member., 

put up again on 23.6.2003 for 

hearing in presence of Mr.A.Deb Roy, 

Leained Sr.C.G.S.C. 

ca 

Member I Vice-Chairman 

bb 

ko 

/ 

• 	
4j 

H 

26.8.2003 	
esent : The Hon'ble Mr. Justice D.N. 

	

1 	
Ghowdhury, Vice-Chairman. 

The Hon'ble Mr. K.V. Prahala 
b 	 dan, Imber (A). 

tL_ On the prayer of W. A. Deb Roy, 

learned Sr. G.G.S.C. for the •respondents, 

the case is adjourned. Mr. S. Sarrna, 

• 	 learned counsel for the anpilcant has no 

• 

	

	 objection. List again on 22.9.2003 for 

hearing. 

	

F 	 Member 	 Vice-Chairman 

mb 

22.9.2003 	Put up the matter again on 21.10.200 
for hearing. In the meantime applicant ma 

take necessary corrective steps. 

	

H 	 Mem er 	 Vice-Chairman 
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4. 
21.10.2003 	Adjourned and again listed for 

'hearing on 18011.2003.. 

t Chrman 
bb 

i 	 18.1l.03 Present : The Hon ble Mrs Lakshrni 
Swaminathrj, Vice-Chairman. 

The Hon'ble Mr S.K.Naik, 
Administrative Member. 

Shri. S.Sarrna,learned counsel for 

the applicant and Shri A.Deb Roy, lear-

ned Sr.C.G.S.0 for the respondents. 

It is relevant to note that the 

applicant has not challenged the rules/ 

instructions issued by the respondents 

dated 14.5.1990 (Annexure-I) and parti 

Cularly C lausJ f) anc9 (g)• of that 
Jlu 

Mr- Sarrnk,irly submittec 
that kkx when the Case'qas taken up 

for hearing on 22.9.2003the same t 17 
lacuna was pointed out by the Bench 

and he had agreed to take necessary 

corrective Steps. He submits that the 

applicant is unwell and,hence ) he could 

not take the corrective steps. At his 

request one last opportunity is allowed 

and the case is adjourned to 20.11.03. 

List on 20.11.03 as part heard.We 

howeve5 observeA2that in the present 

form the O.A. is liable to be dismissed 

as we doyi not find any merit in this 

application ,,subject to any further 

submission to be made on the next date. 

"-L 
me 	 Vice -Chairman 

ig 
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Present: Hon'ble Smt Lakshmi 
Swaminathan, Vice-Chairman 

Hon'ble Shri S.K. Naik, 
Administrative Member. 

Shri S. Sarma through proxy 

counsel Shri R. Lal, learned counsel 

for the a1icant and Shri A. Deb 

Roy, learned Sr. C.G.S.C. for the 

respondents. 

Learned proxy counsel for the 

applicant seeks a day's adjournment 

on the ground that Shri S. Sarma is 

unwell but submits that the counsel 

will be present on 21.11.2003 as this 

is a part heard case. Learned Sr. 

C.G.S.C. has submitted that with 

regard to the facts on which a query 

was raised on the previous date ) no 

junior to the applicant in Shiliong 

Charge has been promoted as Income 

Tax Officer (ITO). 

List on 	21.11.2003 	part 

heard. 

0ik 

Member 	 Vice-Chairman 

nkm 

21.11.2003 . 	Mr.S.Sarma, learned counsel for 

the applicant and also Mr .A.Deb Roy, 

learned Sr.CG.S.C. for the respondent 

Court time is overa-O.A. is releasel 

from part heard. 

List on 10.12.2003. 

xJQj I 
MeF 	 vice-Chairma. 
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O.A. 343/2002 

• 	Offjce Note 	£)ate 	I Tribunals Or4çr: 
• 	 -I__•___ _____...L_-..- 	-- --_------_•-----_.-- ---••--- 

23. i2. 2OJ 	Heard learned counsel for the 

I parties. Hearing concluded. Judgment 

I • 	
1 delivered in open Court, kept in 

separate sheets. The application is 

Idisposed of. No order as to costs. 
I 

• / 	 I 

Mnber 	 Vice-Chairman 

mb. 
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H 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAW.TI BENCH 

1 ;L 	343 of 2002. 

DAT.E OP DECISION 2I2z15 

• • • • • • ,Sji 	 ..... • . ... •. . . •.. .. •. • . so • • • • * • • • Ai)VOCA.'l'E FOR THE 
H 	 APPLICANT(S). 

VERSUS- 

• .. . •. 	 . 's?. 	.. ... •.• •... .•. . ..•• •••• . RESPONDENT(S) 

Sri A.Deb Roy, Sr.C.G.S.C. 
FOR THE 

RESPONDENT(S). 

T 	HON'BLE MR. MR JUSTICE B.PANIGRAHI, VICE CHAIRMAN 

THE HON t  BLE 	MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER 

1 	Whether Reporters of local papers may be allowed to see the 
Ziudment 

To be referred to the Reporter or not? 

3*j 	Whether their Lordships wish to see the fair copy of the 
Judgrdent 7 

4.1 	Whether the judgment is to be circu1ed to the other Benches ?, 

Judgment delivered by Hon'bleglandmr, VICE Chairman 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 343 of 2002. 

Date of Order : This the 23rd Day of December, 2003. 

The Hon'ble Mr Justice B.Panigrahi, Vice-Chairman. 

The Hon'ble Mr K.V.Prahladan,Administrative Member. 

Smt .SunitaV.Langstieh, 
W/o Sri John V.D.Langstieh, 
Inspector, Office of the Chief Commissioner 
of Income Tax, Aayakar Bhawan, 
T.S.S.Road,Shillong,Meghalaya. 	 . . .Applicant 

By Advocate Sri S.Sarma. 

- Versus - 

Union of India, 
represented by the Secretary to the 
Government of India, 
Department of Revenue, 
Ministry of Finance, 
New Delhi. 

The Central Board of Direct Taxes 
(CBDT), North Block, New Delhi-l. 

The Chief Commissioner of Income Tax, 
(CCIT), Aayakar Bhawan, S.V.Road, Pune. 

The Chief Commissioner of Income Tax, 
NER, Saikia Commercial Complex, 
Srinagar, Guwahàti-5. 

The Commissioner of Income Tax, 
Aayakar Bhawan, T.S.S.Road,Shillong, 
Meghalaya. 	 . . .Respondents. 

By Advocate Sri A.Deb Roy,Sr.C.G.S.C. 

0 R DER (ORAL) 

PANIGRAHI J.(V.C) 

Briefly stated the facts of the present case 0a as 
follows: 

The applicant joined as a direct recruitee Inspector 

on 27.1.1993 in Income Tax Department in the office of,  

Income Tax Officer, Investigation, Koihapur under Cruet 

Commissioner of Income Tax, Pune. Subsequently she cleared 

the departmental examination meant for.  the Inspector on 

6.7.1996. Looking to her performance the respondents had 

also confirmed her in the rank of Inspector on 28.1.1995. 

From recruitment rules it appears that an Income Tax 

F 

Inspector after completion of 3 years regular service can be 

'X 
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eligible for being considered in the post of Income Tax 

Officer. The applicant has stated in the application that 

after completion of 3 years service and on passing the 

departmental examination she was not considered for 

promotion at Pune charge. 

	

2. 	It appears that applicant's husband is working as a 

Group A Officer in the rank of Deputy Commissioner of Income 

Tax. He was posted in the office of the Commissioner of 

Income Tax, Pune in 1992. There is no dispute that the 

applicant's husband has all India transfer liability. He was 

accordingly transferred from Pune Zone to North Eastern 

Region, Shillong. Since the family life of the applicant 

might likely be affected therefore she made a representation 

for a transfer at the place of her husband's posting at 

Shillong. Her representation was accordingly considered and 

an office order has been passed by showing that she would be 

posted in Shillong charge against the vacancy meant for the 

direct recruit and the service rendered by her in Pune 

charge will not be counted towards the minimum service if 

any prescribed for her promotion to the higher grade. It was 

also indicated that the applicant shall he placed at the 

bottom seniority and she was denied to any transfer benefit 

such as advance pay, joining time as it was a transfer on 

her own volition. 

	

3. 	She continued as an Income Tax Inspector direct 

recruit after accepting bottom seniority since 11.8.99. In 

the meanwhile certain vacancies had arisen in the post of 

Income Tax Officer and therefore the applicant made a 

representation for restoration of seniority which was not 

given any attention on account of inter charge transfer, the 

authorities were also not inclined to give any benefit to 

the applicant. Therefore, she challenged the validity of the 

order passed on 18/21.6.2001. 
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4. 	Mr S.Sarma, learned counsel appearing for the 

applicant has submitted that it is no doubt true that the 

applicant had submitted an appeal for inter charge transfer 

which was accepted by the authorities and accordingly she 

was posted at Shillong charge but atleast the applicant's 

past 	service at 	Pune 	as an Inspector shou-LO not oe 

overlooked 	for considering her eligibility to the post of 

ITO. He has also invited our attention to an order passed by 

the Central Board of Direct Taxes (CBDT) dated 27.12.96 in 

which the CBDT relaxed in case of B.Shanti Kumar pursuant to 

the order passed in O.A.17/96 after consulting the 

Department of Personnel and Training. Why the same benefit 

shall not be given to her. 

While examining the aforesaid contention we noticed 

that the respondents have also admitted in their written 

statement to have given such benefit to B.Shanti Kumar after 

consulting the DOP&T pursuant to the order passed by the 

Tribunal. But the respondents had justified that it was a 

singular case where relaxation, of the rules they considered 

the eligibility criteria of B.Shanti Kumar. 

Mr A.Deb Roy, learned Sr.C.G.S.C. for the respondents 

while repejing the aforesaid contention have invited our 

attention that in this case the applicant with her eyes wide 

open accepted the condition that she would be placed at the 

bottom seniority at that stage, the applicant did not claim 

any such benefit that her past service at Pune would be 

taken into consideration atleast to consider her eligibility 

for the post of Income Tax Officer. After surrendering such 

benefit in coming over to Shillong, she cannot be permitted 

to approbate and reprobate. Her case may be considered only 

when she completed her eligibility criteria at Shillong 

after having served over 3 years as Income Tax Inspector. 
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7. 	While going through the various contentions raised at 

the Bar we find the CBDT have indicated in their order that 

in case of inter charge transfer at the request of the 

candidates no seniority at the old station shall be credited 

in the account of the officer so transferred. He/She shall 

have to accept the bottom seniority at the transferred place 

under the Zone the incumbent is working. We also found a 

precedent in the case of B.Shanti Kumar where the department 

had relaxed pursuant to the order passed in O.A.17/96 of 

Hyderabad Bench. While appreciating the contention of Mr 

Sarma, we had an occasion to go through the judgment passed 

by the apex Court in Union of India and others vs. 

C.N.Ponnappan reported in AIR 1996 SC 764. The identical 

question had been answered by Hon'ble Supreme Court quoted 

as under 

The service rendered by an employee at the 
place from where he was transferred on 
compassionate grounds is regular service. It 
is no different from the service rendered at 
the place where he is transferred. Both the 
periods are taken into account for the 
purpose of leave and retiral benefits. The 
fact that as a result of transfer he is 
placed at the bottom of the seniority list at 
the place of transfer does not wipe out his 
service at the place from where he was 
transferred. The said service, being regular 
service in the grade, has to be taken into 
account as part of his experience for the 
purpose of eligibility for promotion and it 
cannot be ignored only on the ground that it 
was not rendered at the place where he has 
been transferred.In our opinion, the Tribunal 
has rightly held that the service held at the 
place from where the employee has been 
transferred has to be counted as. experience 
for the purpose of eligibility for promotion 
at the place where he has been transferred." 

From the rationaof the judgmentitis,thereforemade clear 

that the officer so transferred from one zone to the other 

shall get the benefit of past service only for the retiral 

benefit and experience for the purpose of promotion. No other 

benefit shall be given to the officer so transferred from one 



S 

I 

w 

-5- 

zone to the other. Therefore, as per the judgment of the 

Supreme Court and also looking to the precedent case we 

direct the authorities to consider the case of the applicant 

for the purpose of her eligibility in the rank of Income Tax 

Officer by placing her at the bottom of the other eligible 

candidates for the aforesaid post; keeping due regard tothe 

seniority which she gained at her previous place. 

With the above observation the application is disposed 

of. No order as to costs. 

K.V.PRAHLADAN 
	 B.PANIGRAHI 

ADMINISTRATIVE MEMBER 
	 VICE CHAIRMAN 
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BEFORE THE CENTRAL ADM tN I STRATI VE YR i F3UNAL 

(:LwAHAT I BENCH 

OANo 343 of 2002 

Sun I ta V L.enqst :1 eh 

0 	 0 	 Appiic::ant0 

Union of IncH.a0 & 

Responderits 

List: of Dates 

1 27 1 93 Appi icant joined the post of 	Income Tax 
Department on DR at Pune 

2 6793 She ci eared 	the Departmental 	Examination 
as 	I nap actor 	:i. nccDma 	Tax 

Note 	For Promotion to the Grade of 	income Tax Officer 
a) 	3 years recui ar service 	in 	the grade of 	Inspector0 
b ) 	 Departmental Examination 

Husband of 	the 	app 1 :icant. 	is a GroupA off ic:er 
in 	the rank of Deputy commissioner of 	Income Tax 

5 1992 Since 	:1992 the husband of the 	applicant 
has posted under CCIT ., 	Pune 

( Note Group....A 	officers 	of 	Income 	Tax 
Department 	have got 	all 	hid ia 	Transfer 
ii ab ii 1 ty 

7 1999 By 	the year 1999 both husb and and 	wife 
(applicant) 	were posted at Nasik 	under 
CCII , 	 Un a 

8 24 499 Husband of the applicant was transferred 
to CIT 	(HER) , 	 Shillong.  

9 25 99 .. 	Applicant preferred a representation 	to 
CIT(NER) , 	 Shi :i. long0 

10 26.99 The 	Asstt 	Comcnissioner. 	Income 	Tax 
Pune wrote a 	letter 	tho 	CLI 1 

Patna (H1I) 	enqul ring 	about 	the 
accornodat ion 	of 	the 	app .i Ic ant 	in 

CIT (NER) 	(AnnexureC) 

5 

lei . 	Al 	- 
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:11 14699 Husband handed over the charcc 

Applicant applied for EL from 30699 to ii 	799 

13 5 7,99 Husband 	joined duty at Shi I lonçj 

14 2 8 99 Appi icant was transferred to CIT, 	Shi 	long 

15. 108,99 Applicant was relieved from CIT Y 	Nasik 

16 ii .8 	99 Applicant was absorbed by CIT 	(NER) 	Shi 1 lonq 

17 ii 8 99 Applicant was q I yen post iric 	as Inspector of 

Technical 	Section CIT (NER) , 	Shi 1 ionq 

18 'L 	7 99 Cornmun ical; ion 	reç'ard inp 	No 	Objection 
certificate 

 97,99 

 14590 Transfer quideline 

21 30.8.99 Ap:.].icant 	subm:i tted 	representation 

22. 1. 1i. . 2000 Rcr'esentaticDn 	filed 	by 	the 	app]. ic:ant 

23 27 	1 1 	2000 	(Jhj ect ion 	1 et:ter 	submi ttecJ 	by 	the 

applicant 	apairist 	the seniority 	list 

show I nç 	her to be Jun i or most 

24 2S.12.2001, 12..6.: 2001 	Reminder 

25 18/21 ., 6.2001 	Respondent 	rejected 	the 	case 	of 	the 

applicant 

26. 29.6.2001 The 	respondents 	communicated 	the 
impuncd order dated 	I 8/2i6 200:1. 

27 272001 Representation 	submitted 	by 	the 

applicant 

213, 8 1 2002 Representation 	submitted 	by 	the 

app 1 1 c ant 

29 17.5 200i Guideline 	issued 	in 	respect 	of 	Annual 

General 	Transfers 

 82.. 91 Tr'ansfer 	çju idel inc 	for 	Non—Geze tted 

sj:aff. 

 27 1296 Order 	crant inq 	simi 1 ar relief 	to 	the 

e.imilarly situtated 	employee 

6 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL euwAHArI BENCH 

GUWAHATI 

Sunita V. Lançistieh 

Versus 

UniOn of Imdia & Ors. 

I N D E X 

SL No. Particulars of the documents 
	Paqe N. 

Writ Application 
	 1 	to :16 

Yen f icat ion 

3 Annex u re-- A 
4, Annexure- B 
5, Annexure-- C 
6. Ann exure- D 
7. Annexure-- E 
01. Annexure-- F 

 Annexure-- 6 
 Annex u r e H 

ii Annexure-- I 
12. Annexure- J 
13. An n e x u r e -- K 
14. Ann e X UT' e - L 

 Annexure-- Mt1 
 Anne x u r e -- N 
 Annexure- 0 

16 Ann exure- P 
 Annexure- 
 Annexure-- R 

0 	 1'-A 

2-5 

'p  

Filed by J&KO' l 
Advocate 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL :G1JWAHAT I BENCH 
GUWAHATI 

BETWEEN 

Smt Sunita V. Langstieh, 
W/o Sri John V.D. Lançjstieh, working as 
Inspector of Income Tax in the office of 
the Chief Commissioner of Income Tax, 
AayaI:ar Bhawan, T.S.S.Road, Shilicng-
7930E3, Meghaiaya 

*0 

AND 

1 	The Union of India, represented by 
the Secretary to the Government 	of 
]:ndia, Department of Revenue, Ministry 
of Finance, New Delhi.. 

The Central Board of Direct Taxes 
1C}3D1) North Block, New Delhi-i 

The Chief Commissioner of Income Tax 
(CCII) Aayakar I3hawan S.V. Road, Pune 

The Chief Commissioner of ):ncome Tax, 
NER, 	Saikia 	Commercial 	Complex,. 
Srinagar, Gauhati-5 

5. The Commissioner of Income Tax 
• 	Aayakar F3hawan, T.S.S. Road, Shillong, 

Meg hal a y a 

DETAILS OF APPLICATION 

1 PARTICULARS OF THE ORDER AGAINST 	WHICH 	THE 
APPL (CATION. IS MADE 

The present application is directed against the 

action on the part of the Respondents in not 

calculating the serv ice rendered by the Applicant in 

the cadre of Inspector of :rlcoIne Tax prior to her 

transfer to NER from Pune Region.. 

2.. JURISDICTION OF THE TRIBUNAL 

tJ 



The Applicant dec:lares that the 	subject matter of 

the 	application 	is w:i. thin 	the 	jurisdiction 	of 	this 

Hon bl e Tribunal 

3 UmLLeLWN 

The 	Applicant 	further 	declares 	that 	the 

application 	is 	filed 	within 	the 	limitation 	period 

prescribed 	under 	Section 	21 	of 	the 	Administrative 

Tribunals Act, 	1983 

4 	F-ACTS  

4.1 	That the present Applicant 	joined the 	Income 	Tax 

Department as a direct r'ecruit 	Inspector on 27193 	in 

the 	office of 	the 	Income 	lax Officer 	(Investigation), 

Koihapur under t::hi ef Commissioner of 	Income Tax, 	Pune 

Thereafter she cleared the Departmental Examination for 

Inspectors on 6793 	Ther'eafter her service 

Tax Inspector was confirmed on 28 1 .93 	In the month of 

.H July 1996 she cleared the Departmental Examination 	for 

promotion 	to Income Tax Officer. 	The Recr'uitment 	Rule 

prevailing 	at 	that point of time for promotion to 	the 

qrade 	of 	Income Tax Officer were 	(1) 	Three 	years 

regulr seivice 	in 	the grade of 	Inspector, 	(2) 	pase.ing 

the 	departmental 	examn2tion for Income 	Tax 	Officer.  

11 Inspite 	of 	passing her examination as early 	as 	July 

1996 	itself, 	the 	authority 	could 	not 	effect 	her 

• 	 . promotion because of the reasons best knotn to them 

42 	That the Applicant 	is a citizen of 	India 	and 	as 

such 	she 	is entitled 	to all 	the 	rights and 	privileges 

as guaranteed under the Constitution of 	Indian 

43 That under the Income Tax Department the grade of 

9H 
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sistant Commiss:ioner of Income Tax and above are 

categorised as Group-A, Officers as Grup-I3, and 

Inspector of Income Tax together with other Ministerial 

cadres as Group-C. The Central Loard of Direct Taxes 

has divided the entire country into Regions/charQes. 

Regions are headed by Chief Commissioner of income Tax 

who is also the cadre controli ing authority. In a few 

charges, it was the Commissioner of Income Tax who was 

the cadre controller. This set up was prevaiiincj up to 

the year 1999 In the year 2001 there has been some 

changes in the said official set up In the instant 

case the Respondent No 4 is the cadre controlling 

authority of the Applicant. 

44 That the husband of the Applicant is a Group-A 

officer in the rant:: of Deputy Commissioner of income 

Tax and since 1992 he had been posted under CCII Pune 

Region. As per the transfer policy guidelines issued by 

CBDT, the Group-A officers are subjected to All India 

Transfer 1 iabil ity After completion of 8 years of 

continuous posting in a particular region, the officer 

is compulsory to be transferred out from the said 

region, with the option of choice place of posting 

After completion of tenure, one may get hack his 

posting again in original region, but that will be 

subject to a total length of maximum 14 years 

A. copy of said transfer policy guideline is 

annexed herewith as Annexure-A, 

45Thet by the year 1999, both the Applicant and her 

husband were posted at Nasik under CIT Nasik (under the 



CCIT Pune Reqion). As the Applicant's husband's period 

of stay in Pune rec.iion was comincj to a close he 

submitted his transfer proforma wherein in column 6 of 

the said proforma, he furnished the particulars of his 

wife (Applicant). The said proforma was sent to CDDT, 

New Delhi through ccii (Pune Ron) 

4,6 	That 	the 	Under Secretary to 	the Government 	of 

India, 	Ministry 	of 	F:inance, 	issued 	an 	order 	dated 

24 4 99 	by 	which 	the husband of 	the App 1 icant 	was 

transferred 	to 	North eastern region under 	CIT 	(NER) 

3hi 1 long 	as cadre control 1 ing authority (under 	Patna 

rcin 

4.7 That as the details of the Applicant was 	furnished 

by the husband in the transfer proforma it was assumed 

that her transfer would follow. 	However, the 	Applicant 

H 	 could 	come to know that a "No 	objection Certificate" 

from 	CIT 	NER 	(Shi 1 loncj) 	is 	requi red The 	Applicant 

= 	therefore sent a 	letter dated 265.99 making a 	request 

for 	her 	accommodation 	under CIT 	(NER) and 	to 	that 

effect 	to issue such 	"No objection certificate" 

A copy of the said letter dated 26.5.99 is 

annexed as Annexure—B, 

4.8 That the aforementioned letter dated 26.5.99 was 

followed by another lett;er dated 2.6.99 by the 

Applicant rei terating the request for her absorption 

under Commissioner of Income Tax (CII) NER and to that 

effect to issue necessary "No objection certificate". 

Acting on the said letter dated 2.6.99, the Assistant 

Commissioner of Income lax (Head Cuarter) office of the 

( 
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• 	CCIT, Pune, issued a letter to the cci"r, Patna 

indicating the fact that she was eligible for such 

transfer with a further' request to intimate the 

poss:i.hilitic?s if she could he accommodated. 

copy of the said itter dated 2.699 is annexed 

as Annexure-C. 

4$ That after the issuance of the aforesaid letter the 

applicant was under the bonafide he 1 ie'f that she would 

he given her due transfer under CIT, NER on the ground 

of husband and wife's same place of posting circular.  

On the other hand the husband of the applicant on 

146..99 handed over the charge of the post held by hirn 

The applicant applied for earned leave from 30699 to 

Ii 7 99 and accompan :i ed her husband who repOrted for 

his duties at his transferred post on 5799The 

applicant had taken leave and was under the legitimate 

expectation that during this period her case would be 

considered by the authori ties for transfer to Cii, IER, 

in the light of Off ice Memorandum s issued by 

j 

	

	overninent of mdi a for posting of husband and wife at 

same station. 

410 That after long per'suasion finally on 2E399, the 

Additional 	Commissioner 	of 	Income 	Tax 	(Head 

Cuarter)(Admn), Office of the CCIT, Pune, issued an 

order bearing No 	PN/ES'r/58/sVL/9$-210,2 	dated 

28,99 by which the applicant was transferred to 

	

Shi 1 lonQ under CIT , Sh ii long, with an observation that 	• 

her seniority in Shi 1 long will be reckoned from th 
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date she resumed duty in Shiiionqbeiow 411 	the 

Inspectors including permanent and teporary. In the 

said order the Respondents sought for 'an undertaking 

from the App 1 icant regarding acceptance of condit :ions 

laid down in the said orders Under compelling 

circumstances she had to give her undertaking as she 

already shifted from ..Nsik wi.t:h her husband after 

availing leave. Since Annexure-C order did not indicate 

the terms she took leave and shifted from Nasik to 

Shii1cDnq.• 

AcOpy of the said order dated 2.8.99 is annexed 

as Annexure-D. 

411 That the aforementioned order dated 2899 was 

followed by another consequential order dated 10099 

• 	by 	which she was relieved from 	CIT,Nasik 	The 

Commissioner of Income Tax Shill ong then issued 

order dated 11 E399 by which the applicant was absorbed 

by CIT, NER In the said order also the Respondents 

also reiterated the stand that she will not be entitled 

to carry her seniority and she will not be entitled to 

joininc t line Joining time pay s  traveling allowance as 

the transfer was made at her own request By an another 

• 

	

	order dated 11E3.99, she was given the posting as 

Inspector of Technical Section under CIT, NER. 

Copies of the orders dated 11.6.99 are annexed as 

flfleji:o - E&F respectively. 

4.12 That the Applicant states ....tat as per 	the 

endorsement reflected in the absorption order dated 

ii. 8. 99t he Respondents have mentioned the letter dated 
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25.799 and another order issued by Cli', NER it is seen 

that there has been int:ernai cmmunirations regard mg 

issuanc::e of "No Objection Certificate" 

Copies of the aforesaid ieter dated 26799 and 

9.7 99 are annexed herewith as Annexure-G & H 

respectively. 

4.13 That it is pertinent to mentIon here that the 

Annexure"-'D order dated 2.8.99 has ben issued in terms 

of the instruction contained in the Board s letter 

dated :14.5.90 7  where in the cri teria for transfer of 

non-gazetted staff from one charge to another under 

cBD"r has been mentioned. In the instant case the 

Respondents have invoked the guide]. inc contained in 

c:lause 2 (f) of the said guideline dated 14.5.90. Since 

it was a peculiar case, the the Respondents should have 

invoked clause 2 (h ) and 3 which deal with the facts of 

post :ing of husband and wife and the power of 

relaxation. 

A copy of the gu:idel inc dated 14.5.90 is annexed 

as Annexure--I, 

4.14 	That the Applicant being aggrieved by 	the 

aforesaid loss of seniority and having only thereafter 

obtained a copy of the said instructions, preferred a 

detailed representation dated 30.8.99 to the Chaiman 

CBD"I as the instruct ions contained relaxing ci auses, In 

her said representation, she made it known to the 

authority concerned that she had no occasibn to go 

through the Annexure-I guideline dated 14.5.90 as it 

was never supplied to her. It was also highliqhted that 

/ 
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the husband of the Applicant since holding a 6roup 

).D.t w ii again be posted to another station after B 

years and the Appi icarit aqain will have to face the 

same consequences in respect of her seniority. The copy 

of the representation was sent to the Chairman, CBDT q  

throuqh proper channel. However, the representation was 

never rep). I ed to by the Respondents even after repeated 

persuasion. it has not known whether the representation 

-: ever reached the }3oard. 

A copy of he said representation dated 30.999 is 

annexed as Annexure--J 

The Applicant craves leave of this 	Honbie 

Tribunal to tr'eat the representation to be a part 

of t h i s OA 

415 That the Applicant states that by about October, 

2000, the CCIT, NER, 6uwahat i started func t ion iflQ as a 

new cadre controller of NER in place of Cli, Shi1ior,, 

The Applicant preferred another reminder/representation 

dated 1 11.. 2000 to the CdT, NE:R , Guwahat I to 

recommended her case to the Board. 

A 	copy of the representation dated 	111.2000 	is 

annexed 

416 	That a tentative seniority 	list 	of Inspector, 

income 	Tax, NER, was circulated wherein the Applicant 

has 	been shown 	to he Jun iormost 	in 	the cadre 	The 

Applicant submitted her 	object:ion 	Letter to 	that 

effect. 

k P.7- 
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A copy of the said objection letter 	dated 

27 ii 2øØØ is anne>d as Anflexure-...L 

4.17 That the Applicant submitted another reminder 

dated 28.12.2001 which was followed by another 

representation dated 12..2001, 

4.18 That the representations although were adcjressçj 

to the Chief Commissioner of Income tax, but the 

Additiona) Commissioner of Income Tax (HO) issued a 

letter dated 18/21 .6.2Ø1 which was com(nunicatpcj to her 

by a letter dated 29.6.2001,by which her,  

represeritatjor.s in respect of correction of seniority 

have been rejected. 

A copy of the order dated 296.21 enciosinq the 

order dated 18/21 .6.2001 are anne>ed herewith as 

Annex m'Mj respect ive)y. 

4.19 That since the Respondents did not adhere to the 

Departmetaj RU1C for sending the representa0,, 

throuch proper channel, the Ap1 icant preferred yet 

another representation dated 2.7.2001 directing to the 

Member, central Doard of Director Taxes for restora:jon 

of her seniority. The aforesaid representaion however 

was never acted upon. The Applicant submitted yet 

another represpntation dated 8,1,2002 but same also 

failed to evof.::e any positive response from the 

ResponcJent5. The husband of the Appi icant in January, 

2002 visited the office of the CDDT and the Chalrman, 

CDDI referred the matter to the Jo:int Secretary 

( Adminisjratc)fl) 	to lool: into the matter. 	The Joit 

Secretary ( Administrati(Jl) CBDT was of the opinona 
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if the Applicant aQain qoes back to her earlier CCIT, 

Pune she may regain her seniority and consequential 

promotion to Income tax Officer. However, inspite of 

such persuasion nothing came out in positive and hence 

this application. 

Cc:pies of representations dated 272001 and 

B 1 2øc32 are annexed as Annexure--N&O 

respectively. 

4 	420 That the Appi ic:ant states that the husband of the 

Applicant in his transfer proforma indicated the fact- 

that his wife (Applicant) also an employee of the 

• 

	

	Department and the Respondents fully knowing about the 

fact ought to have considered her case taking into 

• 

	

	
consideration the guide 1 ines issued by Government of 

India from time to timed It is pertinent to mention 

4 	here that the Government of mdi a from time to time has 

been issuing various guidelines in respect of 	posting 

1 	of husband and wife in a same station and trying to 

follow the spirit in almost all identical cases which 

are not cover'ed by the said guideline Mention may be 

made of Office Memorandum dated 3486 issued by 

Government of India in this regard It is also 

pertinent to mention here that the 5th Pay Commission 

• 1 also has recommended the fact and the need of posting 

of husband and wife in a single station The CBDT also 

mentions . hei. r clause in all its transfer policy 

instructions, 

•4 4.21 That the Applicant at the time of transfer of her, 



husband was i.nder the honaf ide belief that her case 

would be considered taking into consideration the 

Office Memorandum dated 3.486 which was been 

reiterated by the recommendation of 5th Central Pay 

• Commission but the Respondents instead of considering 

her case in the light of Office Memorandum dated 3486 

tool.:: the aid of Office Memorandum 14 5 9ø by which she 

had to loose her by which she had to loose her 

seniority. Even in the said Office Memorandum dated 

145 9ø there has been a clause of posting of husband 

and wife in a single station as well as relaxation but 

those two clauses have not been taken into 

consideratic3n while considering her case for absorption 

in NER The husband of the App 1 icant is now due for 

proinot ion to the grade of Joint Commissioner s  Income 

Tax in the event of such promotion he may be 

transferred to some other region and accordingly the 

Applicant again will have to loose her seniority, and 

as such she would never he under the zone of 

consideration for promotion to Income Tax Officer which 

is a post havinc1 all mdi a seniority. 

The Applicant craves leave of this 	Hon ble 

Tribunal to rely and refer upon the Off ice 

Memorandum dated 3.4.86 at the time of hearing of 

this cased 

422 That the Applicant begs to state that at the time 

of consideration of her case for transfer from P•une to 

Shi. I long the Respondents never apprised the Applicant 

about her such loss of seniority and even the Off ice 

Memor'andtur dated 14590 as well as the internal 
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communi C: at ions dated 26 7  99 and 9 7 99 were 	not 

c:ommunicated to the Applicant It is stated that since 

the Applicant was going to loose her seniority it woui.d 

have been proper for the Respondents to apprise the 

Applicant about the fact and having not done so the 

Respondents have acted illegally and have viol ated the 

settled principles of "Next Below Rule".. 

4.23 That the Applicant states that at the time of her 

husband 'stransfer, she simply made appi icat:ion f o r her 

transfer to Shi 1 long but the Respondents have fai led to 

take into consideration the intent and purpose of such 

representation and invoked a wrong guidel inc instead of 

invoking the guadel inc meant for transfer of husband 

and wife in a single station it will not he out of 

place to mention here that apart from these gu:ideiides, 

there are various guide 1 ines wherein emphasis has been 

made to retain husband and wife in a same station of 

which mention may be made of the Chairman, CE{DT S 

additional quidel. ines dated 17.. 5 ..2001 and the guideline 

issued by the CBDT, dated E3..2..91. 

Copies of the aforesaid guidelines are annexed 

herewith and marked as Ann exure--P&, 

4,,24 That the Applicant begs to state that on posting 

in NER, the Central Government Civilian Employee used 

to get special incentives like weightage for promotion, 

tenure of postinc,, spec:ial mention in CR, SDA etc.. But 

in the instant case the Applicant has been made to 

loose her seniority without any valid reason.. In fact 

tak ing into consideration statute by the Income Tax 
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Act, the duties and responsibilities of the Inspectors 

of Income Tax the Respondents should have treated the 

cadre to be all India cadre. In fact, direct 

recruitrnent in the grade of Inspector is made from all 

India open competitive examination and it's promotional 

post i.e. income Tax Officer is 100 promotional post 

and the seniority of Income Tax Officer is maintained 

all Ind i a basis. Even the Recrui tment Rule does not 

disc::lose the fact that on being recruited as Inspector 

of Income tax it wi U he on regional basis For all 

practical purpose the cadre of Inspector, Income tax 

bears all the requisite of being a AU Indian Cadre, 

However, the Respondents have not yet declared the 

cadre to be. all mdi a basis for the reasons best known 

to them. Thus, appropriate direction need be issued to 

the Respondents to declare the cadre of Inspector, 

income Tax to be a all mdi a cadre 

4.25 That the Applicant stated that the action on the 

part of the Respondents in down grading the seniority 

of the Applicant quoting irrelevant Rules without 

affording the Applicant the reasonable opportunity of 

being heard. The law is an incident of service and it 

cannot be treated as a measure of punishment. But in 

the instant case, there has been devi ation and 

virtually the Applicant forego her seniority, lien etc. 

at the time of her transfer. In fact under the 

provisions of CCS(CCA) Rules, 1965, it is a major 

punishment.  

4.26 That the Applicant beps to state that 	the 



cuicie1 inc cont.ained in Office Memorandum dated 14 59ø 

in violative of the principles guiding the field which 

was ci rcui atec:I vide Off ice Memorandum dated 4 11 92 in 

respect of determination of seniority and thus, same is 

not sustainable in the eye of law and liable to be set 

as i ci ci and quash cci 

427 That the Applicant begs to state that the matter 

rd atinq to continuing of past service was the subject 

matter in OA No 17/9 before the Central 

Administrative Tribunal Hyderahad Eench and to that 

effect the C8IYI after consultation with the matter with 

DOPT issued certain clarification and same wa 

communicateci vide letter dated 27 1296 

A copy of the said communication dated 271296 

is annexed as Annexure 

423 That the Applicant begs to state that the issue 

pertaining to continuing of past service and other 

consequential benefits has been settled by the Apex 

Court in its various judthents and basing on those 

rulings and sett I cci law this Hon hi e Tribunal also had 

occasions to deal with the similar matter granting 

relief to the aggrieved employees 

The Applicant cra'es leave of this 	Hon b 1 e 

Tribunal to rely and refer upon those rulings at 

1 	 the time of hearing of the case. 

4,29 That the Applicant states that at present taking 

into consideration her seniori y  she is over due for 

her promotion to the Next Higher Grade for Income Tax 
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Officer and in fac:t even her juniors in Pune ReQion 

: have a:iready been pramoted to the said grade since 

January, 2002 On the other hand the Applicant cleared 

the requisite examination for promation to Income Tax 

Officer in the year 199, and she is a recruitee of 

1993 as Inspector. Even the 1995 batch of Inspector 

workinc:j at Shillong got their promotion to Income Tax 

Officer but her case has not been considered on the 

count of her seniority at Shiiling Had the seniority' 

at Pune (Nasik) been counted she would have promoted to 

Income Tax Officer even in the years 2033 or earlier.  

Had she been promoted to Income Tax Officer in due time 

the controversy in respect of loosing senior'ity would 

not have been there as the cadre of Income Tax Officer 

is an all Indian cadre, having all India transfer 

ii abi ii ty It is therefore also the . prayer of . the 

Applicant through this application, to pray for an 

ntertm order directing the Respondents to consider her 

case for promotion to the Grade of Income tax Officer, 

taking into consideration her seniority from her date 

of appointment 

51 aaPEJLEEiJ±LLEL..fROVIS IONS 

5,1 For that the action/inaction on the part of the 

respondents in not reckoning. her seniority in her new 

place of posting tat.::ing into the aid of some irrelevant 

provisions is not sustainable in the eye of law and 

liable to be set aside and quashed, 

5.2 For that - the Respondents being a model employer 
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ought to have ta::in into consideration the provisions 

c:ontained in the guidelines issued by Government of 

India from time to time in respect of posting of 

Lhusbanci and wife in a single stat ion while 

accommoc:latinq her in NER and also the various special 

incentives for opting to serve in the NERD F{:avng not 

done so the Respondents have acted illegally and as 

such appropriate direction need be issued to the 

•1 	Respondents 	refixincj 	her seniority 	takincr 	into 

consideration her service under CCIi Pune Region 

53 For that there having been definite guideline 

holding matter pertaining to posting of husband and 

wife the Respondents ought to have considered her case 

f o r transfer from NasU:: to Shillong under those 

guidelines without disturbing her sen:iority.  

54 For that non-disposal of the representations filed 

by the Applicant addressed to the competent authority 

amounts to rejectian and the so-cal]. ed disposal order 

dated 18/21 62øø1 is not at all a disposal as the same 

was never forwarded to the c:ompetent authori ty 

• 	55 For that down gradation in the matter of seniority 

is a majoP punishment under Rule 11 of the CCS(CCA) 

Rul es, 1965 and the Respondents in the instant case 

while transferring the Applicant virtually punished her 

without affording any reasonable c:pportunity of hearing 

which is not sustainable in the eye of law and liable 

to be set aside and quashecL 

56. 	For that in any view of the matter the entire 

action of the respondent are liable to be set aside and 

w 
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quashech 

The applicant craves leave of the Hon ble 

Tribunal to advance more grounds both factual as well 

as legal at the time of hearing of the case 

6 DETAILS OF REMEDIES EXHAUSTED 

The Applicant declares that he has no other 

alternative and efficacious remedy except by way of 

filing this appiication 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER COURT 

The Applicant further declares that 	no other 

application, writ petition or suit.in respect of the 

subject matter of the .nstant application is filed 

before any other Court, Authority or any other Bench of 

the Hon bie Tribunal nor any such application, writ 

petition or suit is pending before any of theme 

B. REL. I EFS SOUGHT FOR 

Under the -facts and cir'cumstances stated above, 

the Applicant prays that this application he admitted, 

records be cal led for and notice be issued to the 

Respondents to show cause as to wh' the reliefs sought 

for,  in this appi icat ion should not be granted and upon 

hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs 

EL 1 To direct the Respondents to recast the seniority 

of the Applicant taking into consideration her service 

from the date of appointment and to promote her,  to the 

I 	T 
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Next Hic1h Grade ie Income Tax Officer, takinçj into 

consideration the revised/recasted seniority or 

alternatively her seniority may he refixed as per her 

earlier seniority in Pune Regions 

E2 To direct the Respondents heinq a unique case to 

invoke, the relaxing provisions contained in 2(h) and 3 

of the Office Memorandum dated 145 .90. 

8 	.ro set aside and quash the order dated 18/21 	2001 

treat-inq the same to be ii ieçjai and arhi trary 

83 Cost of the app iication 

8.4 Any other relief/reliefs to which the Applicant is 

entitled to 

9 

t)urinç the pendency of the OA, the Applicant prays 

for an interim order directinq the Respondents to count 

her seniority from her date of appointment and to 

recast her seniority and to consider her case for 

promotion to the Qrade of Income tax Officer on the 

basis of recasted seniority.  

10 

The application is filed throuQh Advocate. 

ii PARTICtJLARS OF THE I 
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H 	12 LIST OF ENCLOSURES 

As stated in the Index 
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VE RIFICATION 

I, Smt. Sunita V. Langstjeh, wife of Shri John 
V.D. 

Langste, aged about 33 Years working as 

InSpectc)r of Income Tax 
in the offjo of the Chief 

Commissioner of Income Tax, Shiliong, resident of 

Ma&,reh, MathJlaj, 
Siiing.8 do hereby solemnly affirm 

and verify 
that the statements made in para9raphs 

are t rue to my 
knowledge 	; 	those 	made 	in 	paragraphs 	4'3 

are true to my informati on  

derived from records and the rests are my himh1e 

submij05 
before the HonhJe Tribunal.  

And I sign this verificatiof.) on this the . 
	th 

day of SEr 202, 

Deponent 



ANNEXURE 
1 Bw• 	 Sos / 	1tter F.NQ. 33Ol/6B/9-.AdyI dt,d 

	

Subs- Transfer QUideIIne5 for Oroup 	and Group 
Officers- Revision of - Reqardinp. 

S ••flSSS•.S S.. 

Sir, 

I 	am 	directed to Isay that 	the 	existing 	transfer quidelinez 	in 	re9pect of Group'A & Graup'B 	Offic,rg 	in 	the Income-ta> 	Department have since been reviewed by the 	Roard. Some 	in':entjves 	are 	prapoed to 	be 	provided 	to 	officer, prDcpedjn 
0 on 	deputatjo 	and to thos, who 	are 	panted 	in Eastern 	and 	Southern 	Regjor,s. A copy guidIin 	 of 	modified 	transfer In enclosed, f-4encej'orth the tranef,rs/pastjn 	will be made ,  in acordsncp with the revised tr:annfer guidelines. 

Yours faithfully, 

Gd!- 
D.K. ARORA Encli As.•above, 	 UNDER EECRETIMIY TO THE GOVERNMENT OF INDIA. 

lIP RT1N1/P9QPT ccujoN 
NO.PN/CC/EST/1 13A/90-99 

Farwa,-dc. tai- 

Office of the 
Chicf Commissioner of Income-tax, 
Pune. Dat,cj- 02nd June 1995, 

All Cs.I , T./cn,I.T(A).jfl Pun, Region and the DIT(Inv., Pune for cirtulatjon amcrng5t officers working under them. 
All Officers in CCIT's office. 
Incometax t3szettecj Servjc 	Asc,ciatjon. 
IRS Association. 
Income-tax Eploy..5 A5j&tj0, Pur,e. 

Encli As nbovp. 

• 	 ( OD,. PRABHAKAR 
of Incmp-t 	(Acfmn. 

forChief Commjjn,r of Income-tax, P 
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/ 	 TRANSFER GUIDELINES FOR GR)UP '' 7d'ID 

I 	.• 	 GUP IT3 1  OFFICERS. 
/J 

f 

 

In upsess ion of existing orders on the subJ'ect, it has been 
4eci3Ed'.tht transfei-ai.n theIncome T 	Depar 4 nont will hereafer be 
Rude 'o far, os praáticabla.,ir ccordance with the guidelines 
• indicated below&- 	..• 

t1. 	All (3 roup 'j' off icre will' be lib.e f o r irnsfer at the 
,f Couftnencement of the next fincncial  ear• if thny hr.ive completed 

I 8 years of cnttnu -) u5 stay in any cadre conr:1ling Chief 
Jcommissjoner/cmjs5joripr 1 5Regjfl/charge ThIB may be relaxed by 1 thëBoard on compassionat•a and adiiihistrative c jrounds in, appropriate 

cases 0  Periods spnton training and sudy leave at the sam place 
or in the saine F'egion/charge.(includingimj1ar assignments abroad) 

• will count as coninoou period of stay at that place or Region/Care. 
•f The period sért by an officer on deputation basis out-side the IRS 
'Icadreeiher . ,in CBDT in the beparthient•of Revenue r Central 
I deputtithor depütatjo'n to cther Departrnents/Orgahisaiions will be 
iexc.luded for reckoning theperiod'of'stay of 8 years/14 years in a 

.tparticuiar I.egion/charge. A break of less than two years will be 
Icons iderec3 as cDntinu,us 8tay, in the same. Region or Charge. For 
counting continuous stay, 8eryjca in a'lower.gradti shall also, be 

I taken into account. '. 	. 	 . 	 • 	 '.. 

f 2. 	Stay at a station will not eicceed '8 yeas in respect of the 
trnetropo.itanbjtjes of flombay, 'Calcutta 'and'flelhj. This period may be 
restricted, to S years in respect of the cities of t1ac3rns, Hyderabad, 
1\hmcdbad, and.nglore,. . At other stations, the stay will nortnay 

• 	 , 	• 	 -• 	., 	 .•••• 

1 3. 	In netropolitan and ther"bi'g cities, the officers will be 
• Irotated once'jn'three'ears in such a way that they are not.On'ly 

itransferred from one C.10T. charge to another but they are required • ' 

1 to perform different. functions on transfer. 	. 

4. 	These r.incipIes,wi1i,aie 'app1yto. the tranfer of G.oup 'B' 
)officers within the Region/Charge. 

• 	The total stay of an officer during the' course of his entire 
career, ti all grades, (it-i Group '!') in a particular Region/Charge 

ishould not exceed fourteen..years. 	• 	. . 

i6. 	That officers at any level having rende'ed more than 3 years in 
• \ any of the charges like Tarnil Nadu, West Benga]., Kerala, 'torth-East 

\orBihar will get preference in getting foreign training and also in 
\getting. preferet-ice for the place of their ch2ice when they have 
I compláted their tenue;'in,the,se regions. . . 	 . 	. 

7. 	The 1ssi,t1 	smiL$.iOflerS of.I 	rq nco-taX posted in, the,, Board 
from the field as Under Secretaries will get preference for fore.gri 

itrainings and the place of their choice after their tenure in the 
BoarO has been over. / 	 . 	 . 

B. 	• The cooling off period for beIng posted a g ain to the snrno 

Region/Charge will be at least thee yers 

9. 	An officer is liable to be transferro) t any part of the 

Coutd. . 

NO 	SK/EST./AC( IS/ 	I dt ........  

Fo,warcu' 10 11 It t'.y (, 11 s / Head of 
OffRc- f 7s in C. I. 	* N*sik Charge for 

nd nesJy ation Report 
CIkd 	' 'l'é nbove subject rnny pkase 	be 

SubnItt%Ai to tlii.{ice b 	.................. 

- 

A 	• Ci"0 ic 	C ivy) 

(•/\ 2 



 

 

time 

- 

øup•- 

at short notIce on adrninistrtjve qrounds 

/
u. 	1) pri Pmmotion officerê will nrtnEIl1y be transferred irresectje .o their period of stay except where 'theyhave / 	 conie to 'that Region less' than €WD yets:ea1jer. • 	I 	iup 'B' qfficeg o n promotion to  the grade ot ACIT would ."'tflSrred gut of the 	gioflxep 	tho.e cases where' the °f- jer h 	that) thQQ of tot1 eIco left 

	

• 	et th@ tIme Of.prnoj 	
0 

These exceptjo8 will, however, be 
suJect to the  of acancjés. 	the Region Co 	 vailabi1i€y nceed att1e rlevent time of Pmotion J- 1 1. 	

An °ff1e..rnay opt fora transfer one yrTbefo'h is due on 5ty basis Or In, ' ti Cipat- ion of Pmotjon If It sujt hi convenience 12.P 	
who have, less than two years service left may not be transferred on stey bsi8 Or, after promotion if. it 	practicable to retaj. them inhe same Region/Charge.. 	 . 

•13., ' Oficer' Wo 
save got less. than 3 years of .seice to rtire 

may be posted to their Home Town/State at their own request provided 

N
that they have not been so Posted at any time during the let 10 years. 

14. ' Husbnd nd wife will b retained at the same station to the 

	

I exte 	Pssib1.. 	...... ..  

1' tho . 'avibi1ity f Vcancjes, t 	Prcpai Office Bearers (Viz. Presjdent, Sacr,ethry nnc1 TreUrer of th tenised Associhtions/r. 	
ma be allowed to cOntjue at the 

that Association/Fedoration till the nxt:genra . 	 . 	

' 	 . 

fa 	
osib1e,' transfers fm one' region to another in the samqst 	

should not be macic e.g. Likn;'j Region to Kanpur Region 
and ic versa and Bombay Region to P,une Region and vice versa, . 

0 fflcersat the' leve 
transfer £ 	 l of C.I.T.ou1d no be posted on 

rot a metPo1ithn city to a nearby station. 

On Compleition of their trainIng n WADT J  the Probatloners may ot be Posted to their Horn State, except on extreme compassionate • 	g rou3, 	. 0 
	 • 	 . 	 , . 	 • 	 .  

of all  Ccs (COd0 	 ffIcers is Invjt 	to Rule 20 of the . 
Rules Unde Which no Govurr)trer)t Seant shall bring or attempt to bring any. Political or other 

Influerce  to ea'r Upon any PertaIn1g to 
suPerior authorIty to further his interest In respgc of 0 	 his. servIce ur 	

.. 0, 

	
0• 

tt too,  

0• 
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• 	 t1RS. SUt]ITA V. LATGSTIEf3 
Income - tax Inspector, 

shi.k (t 1.At11¼RpSHTRA) 

Ddt p. (3 ,  26-5.1999. 

The Conynlssioner of Incctre-tax - NER D  
Lt Box No. 20, Kharmalkj Road, 
Shillong 793 001 (MEGHALJdA) 

( 	 through Chief CIT, lune) 

R'spected Sir, 

/ 	 Subs Inter-region transfer from CdT, Fune Rigion 
to CIT, NER..- Request for No Cjectjon Certi- 
ficate. Reg. 

I 

My husband Mr. John V.D. Lanqstjeh, Dy. CIT has been 

transferred from Chief CIT, Pune Charge to CIT, NER vide corn- 
	 El 

gendum No. File A 22013/2/99..86 dated 13-5-99 to the CI3DT 0rdr 
of Annual General Transfers order No. 51 of 1999 dated 24-4-99. 

I accordingly, hereby request for consideration of 

thIs application of mine to be accommodated under the CIT, flR 

Charge, and to kindly grant: me No abjection Certificate to 
enable me to be rosted at the same Charce with my hushanci. 

Thanking you 

Yours faithfully, 

(A•o5; SUNITh 'V; LAnGSTIEH) 

c,e 	P) 	)••.• - 	
• 

Rc 
	(J, 

Ig Lttst• 

Oc  

-. 
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'1 he 	:;ii e r C 	iuni-iur1- of 1tICC)iI 	-t:': 
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ANNEXtJ1 	C 

I 	 I i';' 	i(' 

.rntcI-r:I1nr)r 	L:i'r,;f'i 	Ii 	I' 	c:hnrc -  ,r 
CII 	IIEIL 	Ci1I'f.Jt2 	.111 	IIir' 	;-' 	1 

I-i 	 nr1 	- 

Pleasiv 	find 	enc3cm:l 	nil 	application for 1flti?rch'r'r.' trn.fr 	fi'rin 	1:1iiris 	(i'I m 	F [fl 	CIir()f? 
CRSO 	 IL.I.Iri1I;.c'.Ltriç)I . ( jIl III 	I 

k$2. 

271193 	in Pune 
The 	official 	joined 	!In 	dj,; 	rit 	as 	Iripctor 

char6e, 	Shp has on 

pr(?;rt 	grade 
I 	Iirct 	yppug 	mervi6e a; 	EtipuJ 	b(?(J 	in 	tio;i'iI ' '7 	1 il 	trI' 	(I;it;pd 	ii.cIi 

in 

TI,11fj11 .911 
all 	1;h 	rcl1Iij 	t:c' 	.iIu I 	I 	i'rqttiI'cl 

and 
for AnArkharge t'rar -fr',. 	The 	ofih'h;1 	I I'T 	Tr(1ii(::trIl 	((,)T' 	• an iri't'r trrisr 	on 	CIi.tIILj( 	jI 	I;iIiiiI:, 	 lirr 	ILItI.rid hyj 	•JoIIn.V.I).Lr,,jti Dy.CTT 	Ii" 	hIIi1 	It':II'iPrrIrI 	t 	r: 	....... 1 , 41.7.11 idr., 	Dcn';'d ' j order 	(thtechl 	24.01 

i:iT 
If 	th e 	above 	rIIIIJ 	c• ( fj• 	- 	I 	,1ririijii-ijriij . 	in NTF• tIie 	in -I)' 	ILrI1'1 	Itt- 	i 	1I: 	I_ C l 	f 	lij 	ttffici ?  

'I 	• 	( 	i 	'.1 	1 	1 	y 	,, 

1t . rirlII (I l(1l 

(t t . Conirni 	it 	it 	I 	I I 	:c?rnp.L 	(I II 	) 	(c'jtiiii 
Cii c: I 	nin. for 	Eli i 	: I 	Cummi , it 	t. 	I 	I 	rt.lIiI c 	I; 	t;: 	I ii 

Copy 	:Ic3 	: 	iIi ., CIT 	N.i 	
. 11 I: The 	c:rf....icii 	onci'ic 	tI'i u'Ii 	11 	NjI;. 

(I 	If) 	(ii:.I 
'• 	, . • 	i 	IIIII 	(.1.I., 	EI. Ir i c. 

* I -  

II 	

GC.. 
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FRON 	E ti P B-f.1<R C. 1 T ( 	 • 	NO, 	 .. 1 	 , 05 1 	9 @. 33F11 Fl 
ck 

rw~ 2A Oft 	

ANNEXLJRE 

No 	N/(C/l 	ICl/tVL /l 	 U) f 	 r th 
Chief Cc1nmtrjor%,. of 
Pun. 	T)atcI 	 1999 

SmSunjtV.Ifl,.1h 	1np.Fir 	f 	1rcjm - t,ix, woric i nQ 	in tho chrç 	of 	Comrn1.jnr.r- ofI nc 	 NniI 'xn1or 	hci bH?rl - 	pp:-oio4 hi tr'rr) 	o 	I:hr, 	1rtri.it1o,- C'Ontnd In 0 ,Dtf,Lj 	 dt.ci 
i s trannfrrd 	and posrd 	IflpCton of 
chnrc 	o -f thy 	 j Inc rn-> 	 the 	sr1d rpoi- 	br d.tty 	toon * 	i 	tved by t:hr Comm 	honr'r of 1nccnnQ-j.,I, 	NAIA ik ,  but riot ItQ!' 	hj] :: d' 	lrorn 	 dati' 	of r e c e i p t 	of pc;int 	rcdji'j lrjm 	te (orrmi.nfo .;,r Of 	IflCL)rrJ - t> , Shi 1 icnq 

2. 	 Th e z bov 	fc] h 	be e n 1r'td 	Shi1n9 ch t r9c 
aqu in z t 	the vcny to be 	jt)ed in , y dirc'ct I(c'r c;niority 	in 	hiilflQ' E 	 Qpkcjried fl'om fhp date 	chQ ioinr 	in 	Shil IcnchLir,4e . , - r ngmp ;i 11 he 	p 'ed 	belou' 	nil Inpcc:tor 	( ihet.hr perrnrpn; or trmpdrary ) iq. S hj .1 I onçj 	charqe on 	th 	date of JolnirlQ. 	The lien of 	Scnt. 	.lpLta,V.Lanç,teih, 
Inpecti' 	in 	Pune rh a rge t.j ljll be cupend9c1 under 	 The 

or'vic 9 q 	rnderpd 	by her' IP P'jn 	r4arc,e .,i 1 1 	not 	e 	c:ounted 
b oill a rds th' minimum cQl'vc 	iuriy, pr .cPiLi 	çjr pr'oniotLn 	O 
thci h jrTher rjT' -  c 9 , 	

1. 

1 3. C,  hc' 	i.ijJl 	nnt 	b 	ri)rcj 	L o 	it 	tirtIer 
bpriufit, 	cJvio of py, 	J.trin; 1  tim, 	it:. 	 t:hui 	tc"t" 	ip 
mdc nt her own r"qut 

Add I • Comi ; i 	e 1 1  of I rc' - a 	IHQ > C Adnn 
for Ctiif ,  Corrm1 i1sxior of 	mr-t, Pur. 

. 	1< 	-, 	•. 	 . 	 k 

• 	. 	(' (\ 	( 	 , • 	( • 	. ) C (' •' 
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py io. 

t. c1r 	H• 	
I 

/ 	
With U rqq' 	ht a 

( 	
cord 	ofl' men ° 	in 	ordr MAY 

p1ee 

i  

b 	Dba& 	lrom th9 	
nd ptd ifl 

	

hr 9viC 	
o 

tC" 	jLt 	f rQ1ivfl 

r  

0i'dor. 

r! 	 patna 
tcI 	 u 1 v , 	I 

I3. 	CIT Sh 1 O 

I14. 	T2 gific1 C;or,cPrtCI 	
CI tI1rOLIN 	T Ni1. 

14. 	 rLrd 

( 	P • 	• 	TI-I'' 

C:hi 	Crm 	
er ol jrcornCt 	PunI. 
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AINNEXURE 

H 
• 	 OFFICE OF THE C0MT'1IS TONER OF INCOME T1'X 

AAY1KAn IH•tM1AN s POST 13Ox320 i MITIA,0110 

- 	c 	PIN- 793001 

• 	
0 	 R 	D 	E 	R 

• 	
I)atod Shillong the 	11th of Augutt, 1999 

-.4- 

ESTAflLISflMF1T: z : zs: s t: 	 UON-GJ\ZETTEI) 

Sinti Sunita V. Langsteih. Inspector of Income-tax, 

attached to the charge of the Corrriissioner of Income-tax, 

Nasik whose services have been placed at the disposal of 

the Commisjoner of Income-tax, Shillong vide Chief 

Coricsioncr of Income-tax, Pune' e No. 	/cC/1sT/058/svL/ 

99-2000/2063 dated 02-08-99 is hereby posted in the same 

Capacity in the OffJ.ce of the cotrmissioner of Income-tax, 

Shil long. 

Q release from the char9e of the Commissioner of 

Inc3Tne-tax, Nasik, Smti Lang8teih, is directed to report 

for duty to the Office of the Commissioner of Income-tax, 

Shillong. 

Smti Langsteih, will be absorbed in the North Eastern 

Region chcrcies  against the direct recruitment quota and her 

seniority will be reckoned from the date she Joins duty in 

North, Eastern Charges and her name will be placed below 

all the Inspector of Income-tax (whether perman'mt. or 

temporary) in the North Eastern Itegion Chargeu on the OtG 

of her joining. The services rendered by her in the Pune 

Chçje will not count towards the minimum service, if any. 

• prescribed for promotion/confirmation/appointment to any 

higher grade/post. 

Smti Langsteih, is liable to he trnsferred/po5ted 

for duty to any of the office in the Income-tax Department 

of North Eastern flegion charges unJr control/Jurisdiction 

of the Cornrnjssioners/Director of Income-tax In North Eastern 

Region. She is not etitled to Joinlnçj time, Joining time 

pay, travelling allowance n 89  the tr inf er is made at her 

own requwst. 
Sd/- 

( V • 'Fochh awug . 
Comni'33Ioner of Income-tax, 

Shillonçj 

Contd. .2. . . . 

tt3ttf'• 

--'I 



I 
Memo No, E-4/76-77/CT/SIV 13202 	 dt. 11-0899 

Copyforwàrdéd for 1nformt1on to 

i. CCIT, Patna, with reerencc letter CCIT/P/\T/Ef3tt'/VII-4/ 
992000/5646 dated 26-07-99. 

CCIT, Aayakar Dhawan, 12, Sdhu Vaswanj pod, Pune-411001 

with re€erence to his No. PN/CC/EST/3VL/99-2000/2068 
dated 02-08-99. 

CIT, Kendriya Rjaswa Ohawan, Cadkarj Chowk, Old Agra Road, 

• 	 t'1asiR- 422002 for necessary action 

Oficja]. concerned. 

S. Z1O. cntYr, Shjllong 
6. 9-11.1 Suction C1T' Office, Shilloncj 

3/DcITVig. Thi1iong 

8. Personal file 

( 	. Khrpor.) 
Deputy Commissioner of 

for Cornmissioner of Income-ta. 

el 
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OFFICE OF THE COMMISSIONER OF IOME ThX 
AA AKAR BHAWAN: RST BOX.20 t SHILI,ONG 

. 	
PIN..793001 	

ANNEXURE 

D 

Dated Shillorig the 11th August,1999 

ESTABLISHMINTzg:i::i:z:g:iz*xg:zNON..GAZETI'ED 

The following transfer of Groups-C officials in 

the various Section of the 0/0 Comissioner of Incomeustax. 

Shillong are hereby ordered0 

Name of the officials 

	

-

From 	 To 

• 

 

01 Smti Ajanta Das 0  lIT 	ITO,System 	ITQJudicial 

Smti. Sunita V. Langstieh, XP 	 rro,Technical 
lIT 

03 Shri Khaliqur Rahman,UIX ITO,System 	ITO, B&S• 

049 Shri Krishna Mohan 	ITOJudicial 	ITO, System 
Kukunoru, LDC 

Sharpor) 
Deputy Corrnis8ioner Of 
Income.tax ,Heauarter 0  

for Cormis8ioner of Income-tAX 

MEMO NO0 E_16/7677/tT/SH/07I 	 dt. 11'0899 

Copy forwarded for information to 

10 Officials concerned 
2 ITO 0  System 9  Shillong 
3 1T0 0 B&S, Shillong 
4Tx IT0 0 Technical 0  Shillong 
5 Bill Section CIT's Office, Shillong 
6 JCIT 0 SyStem 0  Shillong 

K- 

S Kharpor 6-- 	- 
Deputy Corwnlss loner of 

Incorne'tax ,Heac)uarters 

	

f or Co mini ssj on 	of I nc one -tax 



.-*--- 
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I 	
x No 	0Gl22 15 11 tl I 	

C 1i:I 	cci trMC b1limirAn  GOVERNMENT OF INDIA 
OlIc E OF TH E CHIEF COMMISSIONEI1 OF INCOME TAX 

	

(E3lhr, Ori  S 	North Fr,ttrn fliii) 
CEN F1AI flEVENUE (3JILI)IN3, f1IRCHAND PAt El. MAfl, PAI NA-Rm) (j(1 1 

F.Uo 	
Dtd 	tn3 th 	th Juty, 1 

To 

Thc a&( Co isic,rke1 of IflCcnG-'t43x J12,. ::-,;Idhu Vs'svij 	c'id.,. 

uk:: 	nt.rchrg 	iifr of Slut. 1ul1. L;i J.to 	JJi 	I .T .1 	fom Thnc krqc to ShUiorg ci rjP -- 
r 

I ll d1rectj to rufer 
to yc,ir Itr F.o PJJ/CC/EsT/os/rL/9E.91/J clu (Qd 	/E'Jo 	(17) thr 	bov. ubjrct nnd to convey Cl1 	"No (')bj'r: tLJ.ori of l.h 

X"tv;i for the itytczciict.rga tnfir of Smt. un1t 	.ng5tth, £.I frg Pn ctic to Sh5.1q 	cftare on Th Con cJitlon that 	.Ui bc 
te 1TI * CO.&G of 5hflJon1 cirq nd h3r data of' sentdxity 

b recknd froin ths drIc of zibq5omption in t.hQ non Cdr . $ n 	5u it 

Lanqp cdfl rtot be Qrltitled to T. 

) Lce !oY 

	

•n conit1flS 	accept b1 to the 
If 

	s1cin 
bt pd at th;c 'dipo3- O 

- 	 ' 	

S othullY, 

• 	 . 	 . 	. 

IrOm° 	x, 	tJ 

Frn: Ch1 
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F. No 	E -29 /24 _ 7.5/pt_I/cT/s11/ / ) 1 / 	 2 2 Yl 9 7, t'n' -0364 	375H 

ANNEXURE 

To 
The Chief - Corrrnjssjoner of lncÔrne-tnx, 
Centr&]. Revenue Building, 
Potnc-00 001. 

Sir, 

Inter-charge trntisfer from CI'ii.ef- Cli', Pune 
charge to CIT, hER chnrgn - .iiti Sunit V. 
Lngotth, It pr1ctox- ._ fle.qf1 r3j,)g  

}indly refer to CCIT, Iiw''i 	fttr F.tlo. I'I7/CC/Es'v/ 
0 50/SVL/93-9 9/1130 di tr!d 09 Qr_rr' ,hi, 	d to t, cc IT, Ittt 
regarding inter.-chnrqe trit'r of -'' I 	iirittrt V. l.iit',tjth, 
Inspector oE Incorne-tn.< from CCIi, i'unr' Chi rq 	to Cii', tIER Chn rqi. 

02. 	In thic connection i 011, to Infoim yOu that thre is  
no objection to the absorbtion o anti Inngstjeti, ns per relevant 

ule. She would however, be hn0rh1 tf, Iuch condition ful fjjlpcj 

thot her first erpointmnt wne fl1?(ip I t(j% -Jlireervpc cotegory. 
Fur-tb-er, she &hall not be renkcd c'r br to nny off iCilwho belongs 
to batch ov11hle/9e1?ctcd durinq the rccruLtjnnt yen-r. 

You n fn itl'tfully, 

( V. Toc' tm ,,ruj 
.C(Yt'rnI .'' Ot)flr C)I 	]1tl---tx, 

- 	

1 	
•-' 



/ 	 IF. Nn 27.O2O/76/fl9_c3 VII 	
ANNEXURE  

Governincnt of 1 rd1 
I 	 MiriIt:ry o( Finnmet ,  

itr1 QC DLrcI: '1 cxus) I 	

7lew f)flj, the (14-th Ma y , 

Li Ij or. r )epartinent Uncje.r C)DT 

Sub:- Trasfer ofnon -gezette(l.stafffrom one 
charge to another Charge under Central 
Bcerd of Dierect TeaxesDeiegatjon of 
Pcwers to Heads of the Departrnert 

I am directrd to r-'fer to T3oard's lets - er F.NO. /'-200/?'7/1,6_Ad.VII,da 	30.6.19fl6 rejarcu.ng tronscr oE non- 
gazettedstiff from one Charge to another on compasjone grou-'nds. 

2. 	- 	The thnstructjons contained in the above mentncd 
letter hve been reconsidered consquent on the recent chang€ 
In th concert of confjrntjon and 1ien../.s a r'sult 1 or such rconjdorffljon it has 

been c1CCfd1d that: reques or 1nt'r-Clii( tr.Iic.r OF 	 at: 	oji rcjJpirii - j(- flat:(- 'ironn1 m.:y 	l;e-in-aftorh consi'erd by th Crrp Controll I i.uthorjties on mtj.; pr' 	w •re consi 	ecJ nocessar", (r.ct-d 	bject to thr ohervan 	o" thr,  fr1 .1ow nrj condit:tor) 	- 
(a). 

 

No request for. intrr_charge trnsr shall 1 c 
entrtajned in r2sfict p4 posts, recruitment 
to which is made 100% by rromotjon (e.g. 
Tax Assitants Ue.d r'.lrrks, Sunervjsors Gr.i 
and II 3tenographers Gr. II and I etc. ). 

flequ?sts' or transer on corn sjnt qrni.,n 
se1.1 bp entortajn(- d only in re5rr- r- t o 
rcrujtment to w ' ich  is mc'e et '' r by 
'irnct rocrtj tm-t or rnrt1,r throuob 'ir-ct 
rc'crujtmrrt anc1  part) y throurh ' - roirot br 

No reqtIrt or i.nter_chrrie tranFir ha1 •I. 
cntc.trjn 	rorn a 'orson ('iho rny  
ho (1.iojb1 	to .mako such a rqut 'n'r.1 
(h) ahove) unless hex or 	hs put: ill it 
iet thr'. ','er 	or rcrvice, in t'rt qrrr'c?. 

rrson '.'bo se - - r 'rmer, shoillrl r' 	y 	r, 
the h?d o 	the Df?r rt:iurn L/Chj e 
r irr ctor Cenr'r& 	ner he is ..;ork1nr.., 
w}Io will, or) 	in 	is'r.d, t&r- up tc 
!rtr.,b th Iii s colInt: . r_rart in tb' ch'rc' v to 
.!b)ch the 	rnt- 1ov - . s - 	t:r'ns 'or. Thc' latt- rr 

. 	'rtT'r1t 	.ij1 1 	 t:l'e requc:  
on mrii:r til'6 	 orth'rs. ror 

Contd. . .2 

.1 

I 



k 

IMIM 

sorttion 0C the 	rson skinq t:rnrer. 
Such r !ul :;l. 1 hc C(?flS irlerecj and concrdeO  
only eqziinst. 	cjenr v'cncv. His decision 
in the mt t.er shali ha f i.nl . Ho r -' qii n st or 
re-transFer shall be cntertainec under any 
ci rcumstncos.. 

(o) The dir r'ct recruits comin -  on trnnsfcrs will 
be shown gainst diroct recruitment quote anc 
rrcniotecs nqainst the promotion quota. 

The scrvice r 	bred in the cld (1vrcjc wi 1 1 
not: I ,c counted in the new chere for t:h purrnC 
or .nlori ty. :lc/she will be r'laCecl t)t the 

hot t0111 0 F the list: o F Lh onir'loveeS o the 
concerned Caere in the new Charge. Seniority 
in the cre in the Charcie to which çerson is 
trans F'rred will st-rt Croir the d;'y Lii.t crson 
ro:orts or duty In that chrae. However, ho 
will not ran1 senior, to any oficie1 who 
belongs to a batch'selected on merit WhOSO 

inter-se-seniority is not roouitec1  by d'tc Cr 
joining. 

On trnser, the trrnsereo will orcr1 t eU 

\ 	ci a irne o r rrouio t I on/con r rra t: ion I n t:"c old 

	

 
jjq 	wI. 1.1 h'.' ci I.qi1'10 ror  erornot-  .ton/ 

\. 	con r  j rin -  t ion only .1 n the new Che rce In 

	

ccorncc 	with th' s -- n torI. ty allot: l:c1 to 

him on tren '. f-e r. 

Ps ,?r  as uossihle, i 	ort 	.;onir. 	e 
to rote in huslrnd and wi r0 	the s'n10 station. 

I) The transfcre will not h:  entitled to 'ny 

jolnino time end trar1sFor-trve].linci a1iw0ncc. 

3 . 	 HE:?Elds o r  the re -  nr tinen t: shall CXC rc I Sc: t'e rowe rs 
to tl'Ialfl n the mat tor or c F fect ing I n'ter-charçie Lranc-

r.: rs on comrassionat: rounds in accordance with the hO: t(rnle 
r/I condi ticIns. I C  in any 	 relaat:i.on o F these terms pnd 

Hj (: h'n 	hccornr:'s r1r-ccSsflr, prior arrroval QF tho I3oard shni.iii 
i nv riably ho ohtai.nccl. 

The rowers cl.c1cc;t'r1  to 	 'eeds r 	t' 

rLnv'nt in the ma tt.'r 0r tnt r-charqe trans For can  

lit Hi re'ct o 	e' 'l.oyos Or Lte Tnco"'-t.X Torart:rmPt: and n'. '  

et o tr nsrcr or -mrlovees o any othrr ol.c/ 

	

/ wr 1. tton 	rdcrt!1 ici to n h irb e hi the rnu 	I 

fli•l CO''(l t ions shoid 	() 	 tninr'd r rrri t.h' 	ottI inI-r'I-'C 	- 

'I 	inLCI Ch,ine t:tnier in the 	ticleee 	_rororiia HrOrI. 1*. 

r 	'';' ri: ;c tun 1. 1 ' o I fr ted 

	

These iistruC 	-n - 	er:ct Fç 	t- he Thtc o' 

j 	:tl jii 	1r(r'e 	j.en 	' -arlier I rletructir)nC i 	d 

l):' 	 \hlJ 	'1.t:d 	3Cl( 	('( 

''()il r: 	l- F II 1. 1 y 

T • '' 
l•S-- 	I('jl" 	V •'fl 	I"' .' 	(':oVT.fl' 
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0/0 Comminn.i.oner 
1\ayakar I3hawan, 

of income Tax, 	' 	

A 

Shillong - 
Post Box No.20, 

 793 001 	(Meghalaya). 

now 

' Dated, 30th of August, 	1999. 

To 

• 	 The Chairmar, 
Central Board of Direct Taxes, 
North Block 
New Delhi — 110 001. 

Submitted through proper channel ) 

Respected Sir, 

Sub :- Restoration of seniority - Inter-
charge transfer — request for-
Regarding - 

********* 

I am. submitting this prayer of mine for kind 

consideration of restoration of my seniority which 

has been deemed to be annulled due to my recent inter-

charge transfer. My transfer was granted as per terms 

contained in para 2 of Board's Instruction F.No.A-

22020/76/89-pd.vII dated 14th May,1990, and one of 

the conditions stated therein was that the service 

rendered in the old charge will not be counted in 

the new charge for the purpose of seniority .. (Para 2(f) 

My applicatioh fOr transfer was on family 

grunds since my husband -. Shri John V.D. Langstieh,IRS, 

DCIT.• •. being liable for All-India transfer Was 

transferred. 

For reasons that I will elaborat 	hereunder, 

my prayer may kindly be considered sympathetically,as 

the said Board's Instruction also contains provisions 

to cover instances like in my case, viz; 

— Para Z (h) :' As 	far 	as 	possil3le, 	efforts 	should 

be made to retain husband and wife 
at the same station'. 

Contd .... 2... 

'I 

or 



It 

/ 	- 
-: 2 :- 

- Para 3 : 	• If, in 	any 	case, 	relaxation 	of 
these terms and conditions becomes necessary, 
prior approval of the Board should invaiably 
be obtained.' 

Also, 	Government of 	.1.r)(I .i. 	Memorandums/Orders 
cited hereaftr, may also kimidiy 1)0 applied sympathe-
tically in my case. 

02. 	BACK GROUND. 

I was appointed in th( 

as a direct recruit Inspector on 
in the Pune charge under the 
Income-tax, Pune. 

Incomo-tax Department 
27th of Jarinuary,1993, 
Chief Commissioner of 

was duly confirmed. in the grade in Novcmber,'96 
I also passed the Departmental Examinatioti for Income 

Tax officers in 1996. I was therefore duo for promotjon 
as Income-tax Officer. 

My husband - Shri John V. D. 	LancJ3tie11,i)Cp 
vide Board's Order F.NO.A - 22013/l/99..Ad\1I dated 24th 

• Aprl1,1999 was transferred onMl India basis from 
Pune Charge to NER Charge. 

I therefore, also put in my transfer request 

applictjon seeking transfer from Pune charge to NER 
Charge. 

I was granted my transfer vide CCI'r, 	Pune 
order NO.Pfl/CC/ESt/058/SVL/99_2000/2068 dt. 02.08 . 199 
and absorbed in NER Charge vide CIT 1  Shillong çrder 
dated 11th August, 1999 wherein inter-alia the conditions 

as per the aforesaid oard's Instructions dt. 14th 

May, 1990 were cited namely; 

'Smt Langstieh will he absorbed in the North 

Eastern Region Charge against the direct recruitment 

quota and her seniority will be reckoned from the 
date she joins duty in North Eastern Region Charge 

and her name will be placed b dow all the Inspectors 

Contd ... 3.... 
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I 	
al 	

whether 	permanc,it 	Or the North Easten Reg10 	
temporary) 	in Charge / 	

ioining. The services 	
Ofl 

the date of her 
rendered by her in 	he PU G 1 	 Charge will not Count 	 t 
tow-ds the minimum service, 

if any, prescribed for promotion/collf-irination/cippoilltinonL  
to any igher grde/pog 

As per the above, i have  
my seniority of 6 years. 	

therefore lost all 
 

03. 	
BOA' INSTRUCTIONS/GUIDELINES. 

3.1 	As 
mentioned earlier, my seniority has been 

deeed to be annulled as per clause (f) of para 2 
of the aforesaid instruction. 

that: 	
However, clause (h) of the Same para 

2 provides 

'As far as Possible, efforts should be made 
to retain husband and wife at the same stations 

• 	 3.2 	
Para 3 of the aforesaid instruction provides. I

If, in any case 
and 	 , relaxation of these terms 

Condjtjo5 becomes necessary, prior approval of 
the Board should invariably be obtained 

In this Connection I may be allowed to mention 

that at the relevant time of submitting my application 

I was not aware of the Contents of the 

urther due to the urgency, as my h 

been transferred Hence, I c 
	

Usband had just 
ui 	not submIt tlii.5 

earlier for obtaining the Prior approval of the Board. 

3.3 	1y husband 	belonging to IRS  is govern 	by the transfer yuid 	
Croup- 	DCI j', 

 ino 	con Lamed in Board's 
F.No.A_35015/68/95Ad 	

dated 08th Nay,199 • 	
where it is also laid down in Point 14 thereof. 

'Husband and wife  will
be retained at 	the same station to the extent Possible'. 

Contd. 	4 
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When my husband sUbm.itted his transfer. profornia, 

7 
 /  as provided as per Board's letter F.No.A-35015/6/ 

9 9 -Ad.VI dated 27th Jaflnuary,1999, duly filled 
in, 

it was Specifically provided in column.6 / 
'If your Spouse is employed 

........ plese 
give complete details ........'• 

My husband had accordingly mentioned my name, 
cadre, and other details. 

4. 	
GOVERNMFNIP OF INDIA MEMORANDuMS/oflDEs 

A. cnSeniorjt 

4.1 	Seniority 	of a 	peson 	rcgu].arly 	appointed 
to a post according to rule woul 
by the order of 	

d be determjnd 
merit indicated at the time 

of initial appointment and not according to 

the date of confirmation (Gal, Dept. of Per.&Trg 
I0.M.No.20011/5/90.Est(D) 	dated 4th November, 1992). 

4.2 	
The relative seniority of al]. direct recru.jt 

is determined by the order of merit in which they 

are selected for such appointment on the recommendatiois 
of the upsc 

or othr selecting authority, persons  
appointed as a result of an earlier selection being 

senior to those appointed as ,a result of a subsequent 

selection. (Para2.1 of GOl, Dept. of Per. & Trg.,o.M 
NO.. 22 0 11j7

/86Estt(D) dt. 3rd July,1986 - on consolida-
ted ord rs of seniority). 

4.3 	
In the case of a person who is initially 

taken on deputation and absorbed later 
 

where the relevant recrujtndnL rules provide 

for 'Transfer on deputation/Transferf) his 
Seniority in the grade in which ho is absorbed 

will northally be Counted from the date of 

absorption. If he has, howcvcr,been holding 

already (on the date Of absorption) the same 
or equivalent grade on regular basis in his 

Contd .......5... 
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parent department 	such regular service in 

the grade shall also be taken into account 

in fixing his seniority, subject to the Condition 
that he will be given Seniority from - 

- thc date he ?ia 	bc,eti 	hO1(I.L1CJ 	the 	po 	on deputa tion 

or 
- the date from Which he has been appointed 
on a regular basis to the same or equivalent 
grade in his parent departmet 	whiChever is later 

(Para 3.4.1. of same Oi mentioned above ). 

B. 	ON CONFIflMJpIoN 

4.4 	
Confirmation will be made - only once in the 
service of an official which will be in the 

entry grade. 

Seniority of a person regula 

to a post according to rule would 

by the order of merit indicated 

of initial appointment and not 

the date of confirmation 

(G.x., Dept. of Per.& 
 

Estt(D) dated 4th November 1992) 

ny 	appointed 

he clet:erflhincd 

at the time 

according to 

No. 20011/5/90_. 

C 	ON PROMOTION : 

There 	are instructions 	relating 	to 	deputation /foreign 	service,, which 	may 	be 	applied 
in my case, 	which Synonymous are 

4.5 	The 	names of 	officers 	who 	are 	on 	deputation, 
either 	on their 	own 	volition 	or 	in 	public 
interest (including 	foreign 	service), 	should also 	be included 	in 	the 	list 	submitted 	to the 	DPC for 	Consideration 	for 	promotion 	in case 	'they come 	within 	field 	of 	choice 	for promotion and 	fulfil 	the 	prescrilDed 	eligfl)j 1 it:y 
CorIditioxs 

Contd .....6 ...... 
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(Instruction 4.3.1 of cot1s01daLed instruCtions, 

part-Ill, Dept. of Per. &Tij., O.M. No.220031/5/ 

86-Est(D), dt. 10L1 ApriJ.,1909) 

4.6. 	Very often a certain nuriibcr of yera of scrvice 
in the lower grade is Prescribed as a Condition 

for becoming eligible for consideratin for 
promotion to a 

higher pont/grade. In such 

cases, the period of service rendered by an 

officer, on deputation/foreign service, should 

be treated as compara}le service in his parent 

Department for purposes of promotion as well 
as confirmation 

(Instruction 4.3.2. of above referred O.M.) 

D. 	POSTXtic OF !IUSD1ND2\N1) WTLI: AT THE SNIE SThTION. 

4.7 	It is the policy of the GOvernment that as 
far as 	possjj)]e and 	•.'ith,j.n 	tile 	Constraints 
of administrative feasibility, the husband 

and wife should be posted at the same stat.ion 
to enable them to lead a norma). family life 
The I  guidelines given bolow are illustatjve 

and not. exhaustive Government desires that 

in all other cases the cadre Controlling authori-

ty should consider such requests with utmost 
Sympathy. 

	

Guideline (iii): Where the spouses belong to 	the 
same Central 	Service - the cadre 
'controlling authority may post t h e 

Spouses to the same station. 

Each case will have to be dealt with keeping 
in mind the spirit of the guidi.jnes and the 
larger objective of ensuring that a husband 

and wife are, as far as poss.jbi - and within 
the Constraints by aclmi,nj.sLrative convenience, 
posted at the same station. 

of Per. & Try.,O.M. 	No.28034/7/36_ 
Estt(A), dated 3rd April, 1986). 

Contd .....7.... 
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5. 	
There is also the peculiar factual circrnstaflce 

in my case, wherein, even in future, whenever my husbanc 
is transferred/posted out of. 

Lhc charge, on protnoon 
or regular transfer or otherjse, as he beJongs to 
1ho I11 c1j n n HCVOUO 

Service, Lho nmnc pl-:LyIi t will  be-
fall me in that I will always be the juniormost and 

keep losing my years of seniority, everytime 

6. 	
In the light of provisions contained in the 

Board's Instruction itself, other instructions favourable 

Government of India Memorandurn/order, and the peculiar 

circumstance of my case, mentioned all in preceding 

Paras above, '.1 therefore,. pray for sympathetic 

Consideration b' the Board for restoring my seniority 

from the date of appointment, i.e. from 27th Jannuary, 
1993.  

Thanking you. 

Yours faithfully, 
'I 

MRs. SU'jp V. L6'ct'CSTIEH 

INSPECTOR 
0/0 	CIT, 	NER,SflILLONG 

.1 
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'ANNEXURE',*K  

0/u Comm 1. n nioner of income 'lax, 
ayakar flhawa, Post: Box No.20, 
Illog 	793 001 (Me9halaya) 

Dated, i;t: NOVelJ)cr, 2000. 

To 

The Chief Commissioner of Income-tax 
Worth Eastern Region, 
Sajkja Commercial COmplex, 2nd Floor, 
Sreenayar, G.S. Road, 
Guwahtj - 781 005. 

Submitted through proper channel 

flCSpctd Sir, 

Sub 	Request: to the ]3oard for restoration 
of 	ieioriiy 	- 	Xnter-c,-(JQ 	tranofer - Regarding 

I. had earlier submjtd a petition dated 
30th August, 1999 to the 

Board through proper channel ( Copy 
• 	enclosed ) which was 

forwarded to the Chief Coinmissloner of 
Income--tax, Patna v:ide CIT, Shillong office letter flo.Per'S- 

• 481/ 99--2 000/CT/SI!/15208 dated 20th September, 1999 for kind 
consideration of restoration of my Seniority as II'r due to 
thepeculiar facts and circu,llsLar) ces  of my case. however, 
till date I have not received any 

Coil nunicaijori on this matter, 
and tLerefore I hreby once again request that my case be 

kindly brought to the notice of the Board. 

02. •. 	 The facts and circumsLarces are that I was 
appoijted as Inspect:r under the charge of the CdT, Pune 

on 27th January, 1993. Ny husbcincl, Shri J.V.D Langstjeh, 
IRS, Deputy Commissioner of Income-tax was then also in the 
Same charge. Subsequently, vide I3oarcl's transfer order dated 
24th April., 1999, 

my husband was t]:ansferred to NER charge. 

In the circumstances, I also requested for inter-charge transfer, 

which was granted to me and I jo.Lned Shillong ' charge on 11th 
August, 1999. My inter-charge transfer was accorded as per 
the conditions contained in 

Boa;:cl's intructjori 1:,.No.A-77070/76/ 
89-Ad . VII dated 14th Nay, 1990 wht  

 of the conch!- 
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tlon3, It was mentioned that I slial 1. have to 
COI-rjQ  

n Q r vL eo I 	 ny 
-. 	

n 	L. ho  old 	
uid le1efore  com 	

I 	
my 	enlo'rity will 

	

mence from the date 	
join Shillong charge. 

03. 	
L L.tm, 	1u, 	

zrgwy of 	timo 	itim Lor, I was not aware of the Cited I30arc]'5 
InsLructjo 	Later ,  'when 

I obtajn 	
a copy and Perus0] t1i 	same, 

3 i 	 I fouj that there 
i 	 i 
•a specific para no.

n 
the IflsLructjo 	

itself, wherein if n any case, relaxation of the tiji 
	

and condions become necessary, Prior approval of 
the er   obtained 	 130ard sh 	n ould ivariably be 

the prior appr 	
Though I' have 	defaulted 	in 	not: 	Obtaov, since  i 	ç 	 i. rijng 

Lh 
 of th 	imis 	

Liofl 	 COflLCflt8 x 
however now request Your Yoodself to kindly Consider my case 
and 

forwrc] tile saine for 'the peculiar facts and circ 
	

to the Board 
u n de L'. 	 urJmsrlc 	

of my cage as here 

04. 	
The factual circu,nsrce 	in my CaSe i 	that my husband is hav:ng Mi India Transfer ' 

Liabi1j 	In the 'near future also he will be subject0u to intercJ)arge 

transfer which fo?.iowg that 

t ransferred 
will 

therefore afl:ect my promotj0 
	

spect througl0' my career every time. 	 pro  

05. 	
I therefore reque 

Consider my 	 n Your hoour to kindly 
case and recommend to Lime 

Board ( Ad.vX 	) to Consider restoration of my seniority from te date of inItj appointment 	 h i.e. from 27th January 1993 

Thanking you. 

Yours fa.m.1:hfully, 

P 
MRS.' SONrr) VrNGS.1.IIH ) 

1 flSPeCLor, 
O/o COIlullissioner of, Income_tax, 

Shillol)g. 

AMA 
	

0 

- 
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/ 	 flrs Surii t NPt?e, ITI 
0/0 Commissioner of Incoe-t 

TqK 

The Chief Commissioner of 1ticorne-tx 	 27 Saikia Commercial Complex, 
Srenasr, G.S. Road, 
Guwaheti 

• 	 ( Subini. tted throui proper citeririel ) 

( Kind attn.: Audi. cir, Rqrs, ) 

flpectu?d Sir, 

Sub. 0bjctjon to Seniority List of inspectora, as on 1st November, 2000 - flecirUin,g - 

A copy of the Seniority List of 111p0ct03 ks on 13t November, 
2000,, prepared by your cffice and coc,1untcteU unU2r your Office 
J.ie No. -6/stt. Lie,c/CCI'C/ ?/20 	1/3 	 eted November 

6th, 2000, was" received in the office of the Cowtn1ss1ogir of lncomc- 
tax, Shillong on Novembx' 20th, 2CCC. 1 hve nt yt rc2ived my 
copy Fth the Copies are yt to be prp. rod Hnd cl'uuiated t thia end. 

.1 have however peruseu the s'ue miu 1 finu I haVe cause to 
raise my objections. 

I .im therefore, humbly puttin t,,  in this petition which my kindly 
be taken note of, and Considered, i may also mention that tho(jgh 

in your aforesaid letter the date .or ohjectic.na is mentioned 
&AS by 

18-11-2000 0  yet in view of the fact that the list itself ws reviewed 

in the office of the Commissioner of Licoc:r—tax, S1li1lon, only on 
20-112000 9  and the personal copies are yet to be circulte, this 
petition may kindly be accepted for coniuerntjon, 

2. 	In the Seniority List prepared, my particu1irs are shown as ; 
31.N0. Nde of Officer 	 'J"C of continuous 	hemarks 

sel - viCe in Uie 
.LLtrde  

162 	S.V. Lunstjeh 	 11-03-99 	 - 

i'ho grounds for my objectiou p r , p jjs unoer 

(1) 	L)ue to the transfer of my husbnu, iio is Ger-vi,16 in this 
same Uepartmcnt, I 	c on inter-cix• 	tx.ws1er from Pune on 
11-03.-). 

	

8 	2 7jft71TIJ 	. 
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• 	1/ 	 ?a 	t o. 2 

/1 
T 11 0 coildjtloz1s for my t 	wcre tnat 1 ouIu be absorbeu 

8E;alnst the direct recruit quota, rniu ouju be 	 the bettom 
of the list of the concerned cUre, i.e. ulrcct zeezuji 

cu1C. 

As it is not clear irom 	
:enjcrj y 115t prep(ijeu whets10x I aei 	ot 

th bottom 01 the list ci tue direct recruit quota, I 
• 	request that 

the names of the aixct recrujt, rny kinuly be 
Liuppli c u fcr my clarification 

Eoard's Instructjo 	on I tczcP.c,r.e tr,x 1 - t;c)jj L ;:j i jjsa  provision br relaxatjn 
Of tue conuitics, to be consjx'cd by the Lord itself. 

Ie to the peculiar circuL;,ce s  01 my I ulvluuul case, w11ich will keep on 0ccurrIr In the J.ulure a1o, I have Ifluue (ny 

	

j;etit)n to the board, dated Oth 	 199 treuii the thezi 
Chief Comis3ioner of Iflcome-ta, 

1Itu.i, slid also recently allower  remiriaor dated 1st NOvember, 20u, 
th1'OU11 the Chiel Ccjsslo of Incometax, Guwahati, 	

;In 	rjer.  

	

I jo f 0el I have stronc, 	
br Doerd's kinci Consjoe- 

retion for Spproval of reluxtj, which is uwe.itj and pcznijn8, 

in this connection, there 1e also other legal recaIes available to which i may 
resort to, 11 required, 

In the circumstanc0s,"a Lte of CC,flti0 	service in the present grade" is not ii-0d-9 end therefore may kindly be 
clarified and mentioned in the "Remrs" 

column as 'on trouslur 
irom CIT, Pune - provi3ionul .- PerjOirij, Consideration by the iJoard." 

Yours LJ.thbully, 

tiillo 
lated : 

9f') (\)V 	O CC) 

4 	o \' 
• 	 (c A7 \ 

(I 	( 
S\ 'i .14tV 7t1.O 

s.\ 

• 	
SHI  

1ttosted 

44vocaie. 

. 	 • ( Ir' 3urii tt v, Lan e s Lleki ) 111COrflc-tx inspector, 
(i/C.) Cli', 

ShII,LCNu. 



F, 	No, Cr 	 2 
/ 	 0F1'ICE OF 11 E 	COMMI.. 	I0NER OF INCOME 	J'X 

S1IILL0tJ 	- 793001 	J- 

EXUR  
Dpted, Shil Ionj 	the 	2Pth 	June, fl 20 	.. 

Mrs. 	Sunit 	V. L.anstteh,ITI 
0/0, TheCXT, Shiliong. 

suI:>jecti I) 	Restoration of seniorIty on 
Inter-chr(Je tr.nfnr. 

it) Inc1uion of name for consideration 
by the DPC for piomot1.n to the 
po9t of JT0 

P1ese refer to yonr rprentrtiord.ted 

1.t November,2000 and 28th Febt:iry,2001 on th 

above subjer.t. 

I rn directed to 1or.'.-rd herewith 	copy of 

Chief Commjioner of I 	n-t,x, (u'rht-.1.'s letter 

F. No.Pr-93/SVL/CCIT/GIIy/2oQj_o2/2qfl3 drt:ed 

18th/21 	3unr, 2001 for your InorTn: tion. 

Encio Cs stated obcve. 
fv 

( fl.L,Dkh - r 	) 
Incern?-t?x OffiCer s  Hqrs. 

for CommIjoner of Income-tnx, 
SH I L.LONG. 

ocom 
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ANNEXU RE 

11fl 	IITI 

TTZ11P atijm tITIT1thT?T, TJj 
rft1 	IThTIT tTf!1T 7P1 ftprA rni.  

GQVERNMFNr OF INDIA 

	

OFFICE OF THE CHIEF COMMISSIONER OF INCOME lAX, GUWAHATI 	1'h. OGl 2106 

Sniki Coiiuiie(cial Coriiplex, Steenngnr. G. S. AS Gtiwnhnli - 781 005 	
Fix 0361 2751113 

F. No. Per-93/SYL/CCI1'/G 1 1Y12 Do 1-02/ 	 J)nted tIlej . Jllnc, 2001. 

To 

The Cot miisioiicr of 1ncsne-ta. 

Aayakar l3havan, I'ost floN - 20, 

Sir, 

Sith : ReprvsI1tatiolls of S,rirLStuiliaV.Lan,stich, 
itisprctnr.  

I) Rt's(nratltiii III lii'r .('nsorifl' III (t)( gI . a(I(' (II Jl)q)CCtOr, 

Ott iit(cr-chnrc I ratisler, 	nrid 

Ii) 	!!1(li(s'i0n o f her 11:11111' liii- cntittier:tt Init hr tite 

l'nr 	multi ui urn I 	( lit ,  luist ( I 	lit ) 	- - 

N tat tt'is tegaru! hug 

R.ifldl\' I refcr 	to 	your 	letters 	Nts.PciiS-1 i/t.)V-2)t)0.(.' i1 1/2(11-12 	otMetl 

01.11 .200() and No. Per!S-:l 81 ,'99-2000!CT!S1 1!2.? 9 16 ot1ILd 0] .03.2001 . under \\iuiCll  mv 
repre.eutalions dated )j_.J_tQt)p (with a cov of ll.1)nsetllalion (taleol 30.08 1999 addiesicd to 

the Chahmau )  CDDT, New Delhi) and 2802.200I o[ SinsL Sunita Langs!ieh Inspector of 

Income-tax, for res(ora(iun (If her enioriti' in (lie Rrath' of Inspector and irithision of her 
nunte for cotisiderutior, b (he lfl'C for jronsutior: to (lie ,uo.c( of ITO, were forwaidcd to this 

end. 

2. 	 In COili)CCtiOI 	viIh the )l)O\c, it is ill tot itie(I that settintitV 01 II1SI)eCtOFS  UI 

tltt.otlle-tlN IM UIauI)tflIIICOI /\'(_)I on (ill-If? (/7(3 l'U.Vis 	but iuu:iittt;uiiied (.'inttt'-vIsc 

(CadIe-eo11r)hhiulg C11a1e-wisc). I Icoce, scniontv of an inmwor peic depressed hdlowi og his'hcr 

inter-charge . anfer. Inter-charge lran9krc or iton-gaicltcul onfT ihirit oiic Cliatgc'Rcgion to 

:lflOthCF (:i'l)arieuI..Cg,ioit Oil coin1) ssu)r)ate gtottituk, ai e Im Ilulssi'ie only in Cci tail) I' Iieuihii 

endic (where therc ig clement or l)ircct rccntitnicnt), that luto, ithjecl to cetlaill 	icciIici tctiits & 

eondi(101u4, some of which (not iill ), at the liltiti UI considcl ing Ilte ie(I(ICSIS 11w ititet-eltaige 

tt'nnfcr, can tie reirlml willi the j.dorpjirot'ul Of IhI< float ut 	CF I 	aid ' Ciictilnr 

Nø. A22020176/89- Ad. VII (ia ed 1 4.05. 199111 IT) (CF-Cl) tue imnsbr (ICI)CT 1(15 UT I SC! JCS 0)1 ce:t ii ' 

Ietins & cotidil tOtl: and wine of the tifal c n dit ot , (It frr-oiio. are a ii toter 

) 	Afler iriter-ciiiugc wisfir of n Nnu1-O7l7cIted nITtiul, the smices tttctcuI 

Iutn/licr in the o11 C1,trr,ue '.iIt nof lie coitittetiill the ,Veuu (Jsu:r1e hit the jtt pu)SC UI 

I Ic / St ic vilI he itiCCtI it hi1' hO/lOt,? or I tie list itt cii iployces 

o ( the eeuitcened cad! C III tite Ne\v (T1tiigt' ( Le. RCLc 3iiitt (Ital ge). Seituity of tile 

oflicial in the New CilaiQe (on itiIcr-c)lale transFcr) \vilt mad MMA the day he 

mepouls for (1111) .  in ilte New Cit alge. 

((nn(d ... tn Pa-2). 

/ 

ctoe OC 



Pit g e -2. 

I Ic / She will be eflgihk fln troiilotio,t / con lii i tat ion only iii the New Charge in 
accordance with (lie eniodtv in the cadre a1lc, ted to 1dm / her on inter-cit niae 
tiansfer, 

£511111.. Stinifu V, Lurrgstzeh. htiscctor gave a declaration / an tindetlaking to the 
dliict that - her seniority in N.E. Rcgon Charge would s:art from ilie date ol her reporting for 

duty in he Charge (i.e. Recepien Charge). And. ott the haqis oilier utiderlakitig, ij a fl)reMaid, her 
raivticr horn Pun c CI: urjc to 	. F. l?r;:ir,,: ('Ii (Zr;: c v:r airuvcd and dtc \Va: 

absotbed iii this Rcgiiiii Jtgtit)st dircct Iccitnhttiejit quota, lR: catti to thia Jeiun out iiIIei-t:Iu;oigc 
transfer, IwoltuIg fully ti't'lI tht:it She Avould lose her .srniori. Afler tier iiitcr-clmige transfer to 
this Charge. rthzvariori of any of the :pceiIicd teims &. cotidjiloits, at ihiLs stage, Catsriof be 
ii!Ioii'd. 'there 1.9 rIO instlncc of precedence of giant oF SCH1OIity, in such situation a; bets. 
1\'Ioicovcr. atty such re!avorivrt itt nialtet of giant of / Icstoratioiu ()1 setliot tv on iii Icr-charge 

transfer, wl'chi may affect the seniority of others in the grale and may tIu\ite ohkciions & bring in 
unnecesa tigatioti. carnor be grnntd. I Icr represcnlatu)ui dated ?i: J,2_O9 has got no ir:edt 
whatsoever. I lence, I ic request of Si,iti_ 1. (!flg.Mr/t , ii u'pec ui (who j( ,incd tl tiM N. i. 1cgion 
Charge only on 1I,08.1 999 on hiter-ehiarge transfer) (r rc.siortrrion of her seniorin' in die 
grade of Inspector in (his Region nYth refercizce (0 rIte thth' tif tier 111111111 (!JlJJOtfttU!CfI( os direct 
rcciuit Inspeciur in Thjne Ustv-geo rt 27,01. 199.? ' e(111(1Uf hi(iCCe(Ied to. 

And, iti \1CW of ,  I tie ahoe, Sot i. L:uigsl i :lt 's represent at iou (Iated 30.08. 199!), in 
the above niat(er, addiessed to thc Chiaitman, Cl I )F, New I )c liii, cannot lie forvaidcd. 

A regards 	her: 	representation date(h 	28.02.2001 (quuled above), it 1:0 
iuilonned that her ilame, along 	ith her ceninrc hi the fra(te, will be itic.hul(led in ihi list niqttahi(icd 
Itusl ) ectOrs 	flit 	consdeiaiioti 	by 	the 	1)PC 	ioi 	Immiulioll 	to 	the 	Iflusol 	() 
Oflicct((roup-fl), _prou'ided her name, at her 1ires111:1 ,ce,mi,)ri!t', conies vitldiu tiuc nnmmtt:it 700C 

of couiideraIion. 

.V,i,ri. .S'UfjittI F. lo.'nç'ctielt hmrcpectcir may kindh be in i'ormnc(! flCCO(lJH2t\' 

'iouiS I'nithtirUv, 

j( I( () - 

(A. M. S\N/.MA) 

Add!. 	 ol lnc.(imiie-ha.x, I 1q15,, 
lot, Chirf (onn1nissio11dr of hitcnne.tax, ('umi:ihia(l. 

t\ k'nio.No.I'er .93 /Sy 1 JC ( .'hl. IY/200 1•02/ 	l)ntcd )06.200 1. 
- 	the Chief , 	 Post flo.x-20. Shtillotig - 793 00 1. 

NI SANCNI\ ) 
i\ddi. 	 of hticonic-tax, I Iqis., 

For t  Clticf ('onnutissIoI1'r t)fIncome.ttux,(tI'oahmati. 

pttesteô 

A11,11,  
Sdvoca 



./, 
Sint:j Surile V. Langetieb , ITI 

O/o.Chlj Commissioner of Jcome -tax, 
/\ayakar Bhavan, 

M.C.flo1, 
sI13-1. , 1oN(;-793 001, ___ 	

Meg ha I. a yrm) 

flnt:ed 02nd July, 2001. 

To 

The lIon bi e Neimibe r ( P ) 
Ceiiti - al. Board of I)irect i'axes, 
North Block, 
New Delhi-hO 001. 

NNEXUFE 	i( 

flCSpctd Sir, 

Sub—Petitic.pil for flarcl's 5)tI1iImt:jC COflS1C1mt• 1ii for rc9tor1tion 	f 	rmi 	 y J.ost: 	3uC 	to 	seeking of transfer to th 	cha rye to which my husband (having 	All 	India 	Ti:ai;fr I-I lability), 	belonging to the same Depa rtmrn t, 	had b e e n transferred to -. 	request 	for 	re.stort)c)n of my 	seniority with 
the 1993 batch of Insptctors in NIR chatge - 
regarding - 

Please allow me to presrmt before your honour, 	the facts and circumstances of my case lot.- Poard 	kind and Sympathetic 
consideration for restoration •f my seniority that was lost 
on the occassion of my sEeking transfer to the charge to where 
my husband had been transferred to. 

I 	joined 	the 	Income-ta,: 	Depart:tnent 
27 - 011993 at Pune 	charge 	on as 	a 
J.V.o.ramgstie,i, 

direct 	recrimi t 	li:spector. 
DCIT(Ifls 	1990 

My hubaud 	
- 	 Shri 

at Pune . 	 Though 
batch) 	- 	 was 

we 	are 	both 	working 	un der 	the 
at 

same 
t:hat 	time 	posted 

ment 	Department, yet 	he 	being 	an 	JnS 	officer 

	

Central 	Gover n- 
(Group 	A ) 	he 	in , under All India 

he 
'iransfer 	liability; 	amid 	as per prevni.iimiq 	norms, cannot remain in 	the 	same CCIT charge 	for more than 	0 	years. 

In 	1999, 	v[cl 	Board's 	()r:dcr 	140.51 	dated 	21.01.1999, 
my husband was trauferrcJ to NPU clmurge. I therefore also had 
to seek for my tran:3fer to NEB charge. In this process of my 
seeking transfer to the ciiar'e to where my husband had been 
transferred to, I was supplied with a forms and was asked to 
submit my ap1icat1omm in that form. 'lhr form was st:ated to be 
as per P'°foma prscribed under flor(I' )r?tterl.No.1\22020/7G/89_ 
Ad.Vr.tT dated 1.1-0-1.990 wherein cc'rt -iiii enm1i tiomis wsre mentioned 
namely that I was to lose al t ny srniori ly - 

I 	was 	not 	suppi icci 	with 	c'py nr 	the 	actual. text 	of 
Board's 	letter, 	nor 	was 	T 	nw.ir 'f 	' provi siomi. I)i transfer 
pf 	posting 	involved 	covering th 	hmmq' lm.stamicms fm:oiim one 	end 
of 	the 	country 	to 	the 	other. Al so, 	at that 	point of t.i.me, 	we 
were 	both 	posted 	at 	t'thshik 	station which 	is 	quite distant 	from 
the 	ccr'r 	headquarters 	nt 	Pm,im. 1111 	th 	thr' various 	hectic aLt:entiomi 

c'ntt1 ...... 
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rabbing chores connected wi t.h 	The 	rrinn fer arid shifting of 
(10. 	it wns 31.nrnJ. y irrrpnssfl,In 	mi- me 	to 	get: 	a 	copy 

of the Board's l:tcu within (:ht: (IlIni- vrniic; priri. 

Under these coupe Ll.ing ci.rcIt'incen , 	I 	tordto 	nnburit 
my appi cation as per that prolorma. 

My husband had already jo.i ned t:he NP.B charge on 05-
07-1999, a n d I eventually got: my t- r, -insfrr to NIU charge on 
11-00-1999. 

It was only after I had jol ned the NER charge, after 
losing all my senior.I ty, that I Was ale to oI)ta.n a copy of 
aforesaid Board's letter, It was only then 	that I saw that 
there was a provis3.,n (Para 3 thereto) wilerein 	in deserving 
cases, relaxation of the terms arid conditions could be done 
with Lhe prior approval of the lIon rd. 

Having realised this, I very soon then put in my petition 
dated 30-08-1999 adclrosse(l to the Bear(I , sl1I)nuitting it: through 
proper chnnnel , for consideration of the ren torn tion of my 
lost seniority. Since nothrinig was hr.nrd even 	after more 	than 
1 year. I put in. reminder dated 01i 1-2000 to the CdT, Guwahati. 
again I submitted further reminders dated 20.2. 2001 and 12.06. 2001 
equesting that I be informed whether my p e t i. tion had b e e n 

forwarded to the Board. 

Then now oil 29-06-2001, I received copy of letter dt. 
18-06-2001 of Ccii', Guwahnati office informing me that my petition 
to the [hoard 'cannot be forwarded' 

Respected Sir, there has already been considerable delay 
of more than one and half years 	arid 	nil I: irunt:el.y 	by 	declining 
to forward my peti tizini to the nppro'r.iat:o )l1t:hor I. ty tan taunoun ts 
to denial. of the fundamental right to opportunity to p r e s e n t 
my petition before the appropriate authority. 

I therefore have to place this petition directly before 
your goodselves. 

Sir, I request for Boards kind consideration for restora- 
tion of my lost seniority on the lot h'. , incj ph ran: 

(1): As my husband belongs t:.n tti'' 	TlhS(Croup - A) , 	he 	in 
tinder All India Trnninfer liability. ; per prevn.i....incj norms, 
he cannot remain in the same CC[I chni'ie ion: more thnni 13 years. 
Therefore, as has hapl)erned know, in Into n:e also he shall be 
transferred to any charge in India . .Ini tine cornpe .......i nq circumstan- 
ces, 	I 	will, 	also 	hnv 	i- a 	,irr'k 	Ion 	111 1 ' 	 ' i'a,nsfr-, 	rond 	t:hnrclorn, 
every such 	time 	1'. 	wi. 1.1. 	keep 	in' 	.1 	rig 	ii 	sen I or I ty 	nn,inl 	beoonnne 
the juni.orniost Inspector in which ctrnr:qe t:hn-rt: 	my 	husband may 
he tran ,ferred to. 

In nay entire cnroor, 	I cnn ih,r,'fnrr. 	nq" v r. r 	,'vr'r 	hor 
for even a single promotion. 

couLd. ,.3. 
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/ 	 (ii) 	tt 	13 	thp 	IrJtI.I)1 	cf 	li 	Vpti,iiriiI - 	of 	r1j jthnt )wi,E,n,td 	nc1 wJ.fci tic' pont:c'd 	zi 	thr' 	:imc 	tit:nt:jon. 	'Ihi a 	a lao ptnce 	in point 2(h) 	of 	t:Jic' Iln:ir(1 fl 	I tt;c'r. 	Fnrt:heT7, 	Wr arq in the same 

This ii in fact the 	iwbriimip iiiicl 	t:he 	rainon d I n-tre.  for my having to seek tnnsfe,r to tlir' charge to where my husband 
had been transferred to. Ilowever, in the process it has technicj-
-ly bentreated as inter-charge transfer and therefore as per 
the extant guidelines I have to foreqo all my seniority. 

(i'H) It is also the policy of the Government of India 
to encourage government servants to sc'rve in the North East 
legion. Vjiriou incentives and coricpions are offerred to 
attract government servatits to serve in the North Past. 

In the same aita logy, my y"nhLJ ca iJy coil  

It is also the poilcy of lhe (overnmeI)t of.  India 
that a government servant gets at least: 2 promotions in the entire 'career. 

If Iwill have to keep on losing my seniority, I shall 
never ever get a single promotion in my entire career, not 
even under the recently introdjced Assured Career Progression 
(1Cp) Scheme. 

cthen 	ti I 	compel] Irig 	ne'cl 	to 	seek 	for 	transfer 
arose, I straight forun rd applied for it • I never thought of 
dabbling with circumventing devices iik e deputation, leave, 
lien, etc. where it could have been possible for me to retain 
my seniority at the old charge. 

I had ci eared the tnco,ne -  Lax Of ficeis 	Examina Lion 
since 1996, but if 1 have to ioe my seniority 	i will have 
to restart to quilify 	or the eligible period of service, and 
by the time I re-complete my eligible period and hope for being 
covered under the zone of consicierat:jo,i for promotion, my 

husband would be dui? for his - next transfer, and therefore all 
hope of ever getting the prospects of even a i rigle promotion, will Vanish. 

4. 	A.9 my, case HIJ)y he UtlifIlle, 	It:lIer('f nrc rc'tjtienl: 	for 	J)onrcl 'n 
• kind and sympathetic cons ideration as provided for in Para 
.3 of the applied aforesaid floard's iett:er F.No.7\ - 22020/76/09--.Ad.V13 dated 11-05-1990, for restoraHcn of my lost neriiorlt:y, 

based on my pleas and the p01 b.c i c's of t:he ('overninetiL of India 
as mentioned above, otherwise I wi.1 1 hr facing a hlnnk fut:ure 
of not even hoping for a single prowot.ioii at: all throughout 
my entire career. just l)ecause I bind 1 - 0 seek transfer to the 
charge to where my husband had been t-  ra 1)5 Ic rrecl to. 

COI1L(J. . . 4. 
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As I Jot ned :Ii 	pn 	 on 	27-fly -J 993, 	re:orton of fly ncri1or1y tn 	cndrc 	i 	 tn 	Nort-.Ii 	fern • 	 Region 	kindly be con. tderci nccrr(7hij y 	d?CflICd ft . 

• 	 Yon 	fi.thfully 

SniLj. 
Inspector of II)COrne-tax, 

O/o.Clijef commis si c.n er of XIcoma 
SIm 1 1) onq 

Copy to :- 

The Chief Corpnhissjorier of 	iflcOm(?-X, 	/\1yak r 	havan, 
MG.fload Shillong-793 001, for kind InformLjon. 

Sunia V. IngsLieIi 
Jnsector of income-x, 

O/o.Chjf Coiwnjssjoriet of Income-tax, 

Shillong. 

RN 

Wool  
ADIVI 



ANNEXLJi(O 
Srnli. Surilta V. Larrgstjeh, III, 

O/o, Chief Cornmjsfoner of Incorne.tax 

Aayakar Bhavan, - 	
. 	 M,G.Road 

Shillong -793 001. 
(Meghalaya). 

To Dated Uie 0 Jan., 2002. 

The Honbie Member (P), 
Central Board of DIrect Taxes, 
North Block, 
New Delhi- 110 001. 

Respected Sir, 

Sub:- Petition requesting Restoration of my Seniority In NER Charge. 
Or, request for Board's kind consideration for Re-tranfer back 
to Nine CCII charge v'.nith Restoration of Seniority - reg 

January, 1993,' I joined the Department in CCII Pune charge as a Direct Recruit inspector on 27 .. 	. 	 S  

tvfy husband is an IRS Ofincer of 190 batch, then posted at Punr 

As he had by the year 1999 completed his tenure nmdr CCII Pune cliarg, and a7, he 
is under ,Jl India Transfer Liability, he was transferred inter-charge to North Eastern Region. 

Under the circumlances, I had to put my app!icanibri secHng for transfer to 

	

N.E Region 1  vhich I got on I 11h 	

gust, 1999 on the condition that I am to lose all my seniority. /4 that 
relevant JunWre 'and due to the hassles of shifling residence, etc. I hlindy submitted my application 
fr transfer. Id not then possess a copy of the Boards interharge transfer guideti:es F.HA- 2202C'l7p894flvJ dt. 141i May, 1990), 

In the guidelines, there is a provision in para (3) thereto r'iherenni the Board could relax 
the terms and conditions of the transfer in deseniing cases. 

Being of the betiei that hiine was a unique and deeniinig case, I had since August 
1999 put .i my petions to the Board for kind consideration for restoraUon of my seniory in the NER 
charge, 

Hoever, IN now, after to and a hall years my fate is still uncer tairn, 

As it is noi, it seems that I can never ever expect in my entire career 101 rij promotion to the grade of lncorii'-tax Olcer. 

My husband will very shorify be completing a tenure of 3 years in the dirneuhl North 
asIern Region. Further, he is on the verge of being promoted to the grade of Joint Commissioner of 

kme-tax, and is liable to be tanslerred inter-charge again. In the present scenario I uould have to 
lose my seniority all over once again. 

When t had put In my petitions for Festor ation of senriory in NE R charge, I t ras qr ,  H 
hopeful that seniority viould be restored as the facts and circumstances of my case t.'ere very ui 
and deseMng. 

Cont ... 2 
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Hoping that my senIorywoukI be restored, I would by now be in line for promotion to 

the grade of ITO. Thereafter, Inter-charge, transfers eng with my husband to anywiere in India with 
my husband would not matter as I would also be under All India Transfer Liabity and the seniority in 
the ITO grade Is at A India level. 

However, unfortunately this expectation of rrne does not appear to become so. 

Uder these circumstances, I request that If another option could be considered which 

is re-transfer bac1 to the CCIT Pune charge with restoraon of seniority. This seems to be the only 

plausible way available to me to ever get my promotion to the grade ofITO.After my promotion, I can 
join myhusband anywhere in India as Iwould also be under Al India Transfer I abity, and the issue of 
losing seniority will never arise again. On the part of my husband too, being on the verge of promotion 
to the grade of JCIT and having completed 3 years tenure In the NE Region, he can seek transfer to 
the charge More I would be. Either way, we can thence thereaer be adjusted in any future postings 
of either of us anAiere in India 

Under these circumstances 1  I therefore, humbly request of the Board i.1iw.LiLLPt 
sicouId kindly be 

Yours faithfully, 

(Smt/SunttaV1 Langstieh) 
Inspector oflncome-ta, 

0101 Chief Commissioner of income-tax, 
Shillong. 

Copylo :- 

The Chief Commissioner of Income4ax, Aayakar Bhavan, M. G. Road, 
6hiong- 183 001, for kind Information. 

(Smt,Sunita V.Langstieh) 
inspector of income-tax, 

OIo, ChIef Commissioner of income-tax, 
Shiliong. 

/ 	

••. 
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(;uir,t.:,. IHI5 	'OLLoWD IN 	
ANN)AL 

TANlIS 
- OiYI_4oO 

- -- 	 - - 

I . 	urnbe r 	 • n. r or 	r i I n 	c : 	• cc eu n 

. !Cjj 	

•,, 	
ii 

rnihsu; 	Zn 	
Otft- worcZ0 	

tho Officers 	on 

pre 	
will 

not ht disturbed 	they hv nor1 tenure in the reoZ)OC1,0 
	iace 

Trr.sfers will 
be effected only i 	there sro not 

encugh vaj 	
in the higher cod 2. 	

ThQ OIfjcrl h.'ir)g their 	
Poui3 emr)JoyocJ in tho 

trL)nsfer,j 	
Centr1 Governmflnt po 	will h 1/ toccher 

3•Of'ic0r 	
*1a,jflg their childen 

. 	 tUdying in th 
fina 	 r vear8 of 	,x 	and degre e  cl0 	till bo 
so 
or  
m e w e i 

entjo 	 he i ght whie Considetjng t 	 giver) r 	represoflttjo, rut  

rhjr 	 being 	equJ, percrr:e 	a3 	
found to be exce lent,

will get 
pCiorit ... 	in the P08ting O( thojç chc,1c0 

IOCL1OrCS 
Officer wh30 performance 	been poor will not be given imI)orr3nt/choiC 	posts. 

Officers who have bonn working 
in areas will ge t their Chojco of 	

th 	h rdhjf)   baoj 	!) 	 PoLinq on Prioiy 

	

cccmarod to othero 	 r t  

The roqtiest tranfers will be conGidored only when th 	cfficer 	have put in at least two 
yeors sorvic 

'N in the rspet ie 	 unless it i 	rrantod by er ,  situajon of medical probjm 
w xtrao Jj.  

Cf C i cc r q 	h. v is 
 . 

. 9 	a C r 1 o U n 	h es I t 
11 	

p oh I em : 	i t h '2 for 	themsQl.;e9 	or 	ap()ue 	or 	children 	wjJ I 
priority, Willie C')rnpred tO normal Cronco. 

	

(A. 13a l3oibramanjan) 	-? 
Chsircrrsn, CBDT 

'N 

(C 



olume r/Ny 
ALN 

IN 
Copy of F.No.A-22U19f12/89iAd.VII, datod. the 8t Fo11991 

Lovt, of India, Ministry of Finance, Dopartmont f 	v€nu, 
' Central Board of Direct Taxes. 	.  

1.  

Subjoct: Transfer gridollues for Npn—Gezettvd 
Staff s 	 p 	. 

1. o 	. 	
. 

All Chief Co;nmissionore of Income Tax, 
All Djrqctor'5 General of Income Tax, 

Sir, 	 I 
A copy of the revised 'and uptocicito tranfer quldellnmizi  

for non—gazetted staff Is enclosed. It is requmsted ,  that.' 
the contents of these guidelines may be brought 1to t e , ç&çfI' 
of all concafned.  I 

Yours faith futl1,i! 

Sd,-. Q.M.L.M1hotra,Ad.VIX°. 
Pvised Transfer guidelines Won—gazottod Staff).: . .I 

In sometime past it has been felt in the Board that' it 
would be useful to frame guidelines for transet of bfftcrt,. 
and Staff by the Commissioner of Income Tax wittn their 
charges. Wide variations in the transfer policy relt1ng 
,o transfore within the chorge have often boen 1 lod  
discontent. Cadre Controlling ConmtsstonersInconc, Toc'ar; 
therefore requested to follow these guidelines an f.r 
possible in effecting transfers within their charga.Thy 
are, ofcourae at liberty to make modificetion to throo 
guidelines bearing in mind local conditions, aftor dicuseion 
with the service associations concerned. It would, !howov 	. 
be noted that no radical departure from the guidoli es will 
bO available, except for sound reasons, 

Guidelines for trasfer of Staffi 	 . .i .  
Normally all Group 'D' officials and Group:'Cl 	fficial.... 

upto and inclusive of Ta,c Assistant (including UDCs andH 
Ordinary Grade Stenoqraph'r) should not be tran.'fu.rod otL 
place to place periodically. To this principle, th4 . . 
following are the exceptions: 	 . 
1. 'On Promotion , a person should be transferred fjrom th 

place he is working to another place. However, if a. vacancy 
in the grade/cadre in which the person has been promoted, Is 
available at the same station he may be adjusteri/potad . 
against the vacancy, as far as potaibla, 5ubject to etdrnini-
strative constraints and exiqencios of service. If the 
promotion comes in the middle of the year, the transfer my 
be effected with the next annual general transfers unlese 
the official finds it convenient to be trsnforr,d mm'diet'ly. 

No transfer need, however, be effected merely or 
promotion to the grade of Tax Asnitantz", 

2, A person my be trtnsforred to 	 place at his own 
reqt onct*,ndof hardship 4this can 

Js .tA.p Jsmtworking at the place where hc wants 1;ó 
go. 

3. A person may b' transforrcid from one plico to arothor 
plice on I administrltivo  grounds, nainoiy, vi h're thor 0 are 
nurmrous complaints agnint him and thorn ir, som-irason 
to bltøve that thq compiiints woo justfi.od, or whore 
exigencies of service required his posting to anoth1r place. 

I, 

Q1 J' 



WWI, 

/ 2. ':Yithth higqsr c;ti 	a ptir'on nIu3tbe tnf  17, r1lTrim 
oro circle to another once in thra 	 Thi ru3.in  
lnvarisbly hepplied in xesect of all ofuicial8 who * 

	

, 	worklng in Headquarters (particularly in the Confldent4l 
and Vl9llanca Sections of Commissioneris of Incoo T 
Office) or in adminlsratjon th15 may be relaxed' wher 
it is considereci absolutely esontial in the intrrot of 
adminitratjon. While the Comniluoriar of lncorn. Tn; 
'chould bear in mind the need to px'ivido opportuntior fr ( 
ereon to acquire 	experience in the Dopartnerit I when 

• 

	

	making transfers, there will be no automatle rottior from 
field to non—field postings. 

• 	3. So far as Head Clerks and Suporvisors Grade II n d 
Grade I are concerned, they uhoul.d be troatod onjcommcrn .  
category for the purpose of transfer. They ihouicl normnlly! 
be tr.Ansforred Once in five yoois, .rom one place to another, 

	

r 	These intruction 	not .ci 	I ' mndat.ory and 
-"4 be applied keeping in v1,w of the local conpuiionr4.1 

and in consultation with the Orga'iit1on0 	iowovr, th tho 
city charges of Bombay and Delhi as well as in cthcr Big 
Ctties they should be transferred from one circle to 
another for every three years. The principles which apply 

• 	to Head Clerks and Supervisors will also apply to lnpctora 

--' 4. Wherr transferring any official to any of th aboye 
categories from one 1 lace to another as far as possIV'le 'th'iy 

• 	should be transferred with in the same region, Univesity 
areas etc., 	 . 

5. In calculating the periods of three years or five 
years, care should b taken to ensure that on oXficil 
is not transferred from one place to another in'1e55 then 
two yenr3 of his posting to that place, Furthe, pdrsoms who 
have ic;s then two years left to retire from servicoIshould 
not be ransferrod under tho above guidelines, •xcep on 
compas'lonto or administrative grounds. In any C?,  ythrd 
an official finds it'convenlent to seek a trnsfor ,yerr 	?. 

• 	earlier than he would be liable under the guldolthesfor edu'. 
tional or other reasons, he shoulci mention it in the proforcni. 
and the request may be considered on merits to the extent 

• 	possibi., 	 • 	 . 

ó •  Husband and 'fIlfe who will be retained on the 5amo '  

	

(station to the extent possible. 	 . 	I 
e I 

1 ' 
006  NOOVYPP 



V 
To 

- 	 - 

CIO

..•_f  

ANgr 
F.No.C-18012/22/96_v&L 
Government of India  

- 	Ministry of Finance 
(Department of Revenue)  

CENTRAL BOARD OF DIRECT TAXES 

New Delhi, the 27h 

ho C iof Cor'-411lssloner of Iricrne Tay, 

%ojt OA N-J. 17/L6 - Shr]. B. Shantikurnar - OA 

- Sir ,  

Kindly refer to your office letter No.CON.CAT/141/95 da 
3.10S6. 	'he n - tte-r has been examained in consultation with:'JX.PT 
and the I3PT has now clarified the position as un'er:-  

Seniority gets depressed owing to int 	h4ge.'.. 
t r tr,j' - , 

ii) 	Past :ervice rendered in the relevant grade' in 'the 
lending 	charge 	would, 	hcver, 	--ount 	towards 
ulfiiment of e.1.igibiilty con 3j1  loris as 	acribed n' 
the r(luvart rcruitrnent ru.lc 	for prorroi on to •tIe 
flE 	h'gher qrde, rd 

1 	..) 

 

in Ue borrowing charge, who are not elcible, 
will b-p governed by the "te" 'mentioned in Column 12 
of the Recruitment Rules. ' 

In view of the above clan ficati.on from the BOPT and on ths 
of avai.lablo details on the file it seems that 'Shri 'B. 

\ShantikumaL-  'is &iqible for consideration for promotion to the 'post 
f rrç •)\ 
	 r:c 'ed on 6.9.9,in 	case 	he 	is 	within 	the 

f o. 3iderti-n 70fl5 at his preaesnt seniority i.e. after including his 
ida'; noL be eleigihie for promotion. His seniors, who are 

LO shot- a qi r - uisite e.igibiiity service by more than one yea- ' - and 
l-avL 	L::.:31.lJ completed their probtion period, will also Ne 
r(3qUirO6 to be coiisidered for promotion 	it is, therefore, a case 
where a re- 'iew of the DPC held on 8.9 i5 is reulred to be held. 

3ay action in this regard may kindly be t&en and the CAT may 
e fc.d 

 
of the- latest position. 

Yonrs fafulJy,' ' 

(Swill Verma )• ' 
Director (V&L)' 

• 	 - 	
''- 

, 

.',. 

• 	.•' 	•:';•-..'• 	'- 	•• 

Joc 

-'•- .•--••'• 	 - 	 -. 	 - 
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ir THE CENTRA.PI1 NISRATI 

GUWATI BENCH!JWA H  

E TRIBUNAL 

TL 
; \• 	••; 

'__-_) 	t•• 

Inthematterof-

O.A.No. 34312002 

Smt. Sunita V. Langstieh 

...... .......
4pplicant.  

... 

Union of India & Ors. 

.... . ......... Respondents. 

AND 

Inthematterof -  

Written Statement for and on behalf of the 

Respondents No. I, 2, 3, 4 & 5. 

I, Kumud Ranjan Das, AddI. Commissioner of lncome-t2x(Vig.), 

I uwahati, do hereby solemnly affirm and say as follows:- 

1 01. 	That I am the Addi. Commissioner of lncome-tax(Yig.), Guwahati 

alid as such fully acquainted, with the facts and circumstances of the case. I have 

gne through a copy of the application and have understood the conteAts 

tlereof. Save and except whatever is specifically admitted in Written Statement 

th'e other contentions and statements may be deemed to have been denied. I am 

• 

	

	 cOmpetent and authorised to file this Written Statement on behalf of the 

Respondents No. I, 2, 3, 4 & 5. 

• That with regard to paras I, 2 & 3 of the application the respondents beg .  

to offer no comments. 	- 	 - 

That with regard to Para- 41 of the application the respondents 

bg to state that as regards records the respondents beg to offer no comment. 
ii j  

But it is to be stated though the applicant passed the Departmental examination 

1cr ITOs in July, 1996 but the authority could not effect her promotion because 

oi non-availability of required vacancies. Promotions to the post of ITOs are 
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/ 	a. 
ordered whenever vacancies arose and that too on seniority basis. As the 

applicant was junior to her seniors, her promotion could not be effected. 

That with regard to Para- 4.2, 4.3, 4.4, 4.5 and 4.6 of the 

application the respondents beg to state that as regards records the 

respondents beg to offer no comment. 

That with regard to Para- 4.7 of the application the respondents 

beg to state that the husband of the Applicant belongs to Group- A (IRS ) 
Service, whereas the applicant belongs to Group-C category. The post of 

Group-A is " Gazetted" and the post of Group- C is " Non Gazetted" 

Recruitment Rules, Seniority, Transfer Policy etc. in respect of Group-A 

Gazetted posts are quite distinctly different to those in respect of Group- C 

Non-Gazetted Cadre. While the "seniority" of Group-A officers iis maintained 

on "All india basis" the "seniority" of officials belonging to Group-C posts is 

maintained Charge - wise (i.e. Cadre Controlling CCITs Region! Charge wise). 

While the recruitment! Selection to Group-A posts is made on 

All-India basis, but Group- C posts, it is made on Zone basis (i.e. North Eastern 

Region Zone ). While the officers belonging to Group-A cadre are having All 

India transfer liability, the officials belonging to Group-C posts do not have any 

such all-India transfer liability. Group-C officials are liable to transfer only within 

the charge! Region of the Cadre-Controlling Chief Commissioner of 

Income-tax 
( 

CCIT ).Transfer of Non-Gazetted staff from one charge to 

another charge is not normally permissible. 

However, there is provision for inter-charge transfer of 

non-gazetted staff on really compassionate grounds, that too, ony in certain 

specific grades of Group-C Non-gazetted cadre, where there is provision for 

direct recruitment, and subject to fulfillment & adherence to the specified sets of 

terms and conditions, as enumerated in the CBDT's circular No. A-22020/76!89 

-Ad.VlI dated 14-05-1990 [Annexure- I of the O.A.] 

For the reason that details of the Applicant was furnished by her 

husband ( a Group-A officer of the Department ) in his Transfer Proforrna at 

column- 6, it was wrong on the part of the Applicant to assume that her transfer 

would automatically follow along with the transfer of her husband. For one's 

transfer, one has to apply Independently & separately to the concerned 

Competent Authority. 

I. 

it 
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For all- India transfer in the case of Group-A officers, CBDT is 

the competent authority. And for inter-charge transfer in the case of Group-C 

non-gazetted staff, the recipient Cadre Controlling CCIT is the competent 

authority to pass order of transfer or of absorption. 

As per Rules, on Inter-charge transfer, to be eligible to seek 

inter-charge transfer, one has to put in at least 3- years service in the grade in 

which one seeks inter-charge transfer. And one who seeks inter-charge transfer 

is required to apply, along with his/ her bio-data (service particulars) and an 

"undertaking" ( both in the prescribed forms), to the Cadre Controlling CdT 

,4nder whom he/ she is working, who will then, on being satisfied, take up the 

/ matter with his counterpart CCIT in the charge to which the official concerned 

seeks inter-charge transfer. The latter ( recipient charge CCIT ) will then 

examine the request of the applicant, subject to availability of the vacancy meant 

for direct recruits in the new charge and pass necessary orders for absorption 

of the official seeking inter-charge transfer, and his decision in the matter shall 

be final. And as per the said Rules, no request for re-transfer shall be entertained 

under any circumstances. 

As the Applicant in the O.A. did not simultaneously apply for 

her inter-charge transfer to the concerned authority, at the relevant point of 

time, when her husband submitted his Transfer Proforma to the Board, the 

question of considering suo motto her case for inter-charge transfer to North 

Eastern Region charge did not arise at all. 

That with regard to Para- 4,8 of the application the respondents 

beg to offer no comment. 

That with regard to the statement made in Para- 4.9 of the 

application the respondents beg to state that the applicant's request as made 

out in her representation dated 26-05 1999 and 02-06-1999 for inter-charge 

transfer to North Eastern Region charge was defective, inasmuch as the 

representatiOns did not contain her bio-data & "undertaking" as required under 

the extant rules. Moreover, the representation dated 26-05-1999 for 

inter-charge transfer ought to have been addressed to the Chief Commissioner 

of Income-tax, Pune charge under which charge she was working, and NOT to 

the Commissioner of Income-Tax, Shillong ( Recipient charge). Despite defects 

as aforesaid, since her representation was forwarded by the CdT, Pune on 

09-06-1999 to the CdT, Patna, the CCIT, Patna on the basis of a report dated 

09-07-1999 (Annexure-H of the O.A.) from the Commissioner of 
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Income-tax (CIT), Shillong (the then cadre Controlling Authority of North 

Eastern Region (NER) charge) conveyed by a letter dated .26-07-1999 

(Annexure-G of the O.A) to the CCIT, Pune the No objection" for the 

inter-charge transfer of the applicant on the conditions that - 

She will be junior most in the ITt cadre of Shillong charge and 

her date of seniority will be reckoned from the date of 

absorption in the new charge. Smti. Sunita V. Langstieh will not 

be entitled to T.AJ D.A. for reporting at new place of posting 

in Shillong. If these conditions are acceptable to the applicant, 

her services may be placed at the disposal of the CIT, Shillong". 

On receipt of the " No objection" from the CCIT, Patna in 

regard to the proposed inter-charge transfer & absorption of the applicant in 

NER charge 1  the CCIT, Pune by an order dated 02-08-1999 placed the services 

of the applicant at the disposal of the CIT, Shillong for final absorption on 

transfer, mentioning in the order dated 02-08-1999 ( Annexure - D of the 

O.A.)that- 

"Her seniority in Shillong charge will be reckoned from the date 

(7 	she joins in Shillong charge Her name will be placed below all 

/ Inspectors ( whether permanent or temporary ) in Shiltong 

IF 
charge on the date of joining The lien of Srnti Sunita V.  

Langstieh1 Inspector in Pune charge will be suspended under 

FR-l4 The services rendered by her in Pune charge will not be 

counted towards the minimum services, if any, prescribed.for 

promotion to the higher grade. She will not be entitled to any 

* ' transfer benefits, advane of pay, joining time etc. as the transfer 

is made at her own request". 

The CdT, Pune also directed the CIT, Nasik ( under whose jurisdiction 

the applicant was posted ) to obtain from the official ( Smti. Langstieh ) a 

Declaration" agreeing to the conditions mentioned in the order dated 

02-08-1999 and to keep pasted the said "Declaration" in the Service Book 

before issue of the release order. And, accordingly, the Applicant consciously 

submitted an "Undertaking" (Declaration ) regarding acceptance of the 

conditions as mentioned in the aforesaid order. 

On  receipt of the CdT, Pune's aforesaid order dated 02-08-1999 

and on her release on 10-08-1999, the CIT. Shillong finally passed an order dated 

11-08-1999 (Annexure- E of the O.A. ) posting her ( the Applicant in the 
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O.A .) in the same capacity (i.e. Inspector ) in the Olo the Commissioner of 

Income-tax, Shillong and mentioning therein that she would be absorbed in the 

North Eastern Region ( NER) charge against the direct recruitment quota and 

further specifying therein the same terms & conditions, as were spelt out in the 

CCIT, Pune's order dated 02-08-1999 (Annexure- D of the O.A.) The policy 

of posting of husband and wife in the same station in NER charge was thus taken 

care of. 

While the husband of the Applicant, in pursuance of CBDT's 

order dated 24-04-1999, joined in NER charge ( at Shillong) on 05-07-1999 on 

transfer from Pune charge, the Applicant (Smti. Sunka V. Langstieh ) joined at 

Shillong on I 1-08-1999, on inter-charge transfer from Pune charges as per CIT, 

Shillong's order dated I 1-08-1999. Hence, there was not much delay in 

processing & considering the case of the Applicant for her inter-charge transfer. 

The time taken in shuttling correspondences with different aiithorities in 

• connection with her inter-charge transfer was very reasonable. 

Posting of husband & wife in the same place/ station is not 

binding. Para- 2(h) of the CBDT's circular dated 14-05-1990 on Inter-charge 

transfer says that - 

As for as possible, efforts should be made to retain 

husband & wife in the same station". 

In the instant case, the applicant ( Srnti. Langstieh ) and her 

husband are governed by distinctly different sets of Transfer Policy! guidelines, 	 - 

Recruitment rules etc. And, hence, the retention/ posting of husband & wife in 

the same station may not always & normally be possible and maintainable, 

Despite that, both of them (husband & wife) were posted to the same station 

in NER charge, on their transfer from Pune charge. 

The belief ofthe Applicant ( Smti. Langstieh ) that on the basis of 

her representations dated 26-05-1999 & 02-06-1999 and the CClT Pune's letter 

dated 09-06-1999 ( addressed to the CdT, Patna), she would be transferred & 

posted in NER charge on the ground of husband & wife's same place of 

posting was based on wrong notion and had got no legitimate footings 

whatsoever, in view of distinctly different sets of rules/ transfer policies etc. 

Incidentally, it is mentioned here that inter-charge transfer also depends on the 

availability of vacancy ( meant for direct recruit! prornotees, as the case may be 

in thegrade in the recipient charge. 
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However, inter- charge transfer of the Applicant from Pune 

charge to NER charge ultimately materialised and was effected within a very 

reasonable time (within one month five days of her husband's transfer ) and she 

was posted at Shillong where husband was posted. And she joined at Shillong on 

11-08-1999. 

08. 	That with regard to the statement made in Para- 4.10 of the 

application the respondents beg to state that the CCIT, Pune by an order dated 

02-08-1999 (Annexure- D of the O.A. ) placed the services of the Applicant 

at the disposal of the CII, Shillong for her absorption in NER charge & for 

passing necessary orders of posting. In the said order dated 02-08-1999, the 

terms & conditions of inter-charge transfer were clearly spelt out and the 

Applicant was asked to furnish an 'tlndertaldng" as to the acceptance of the 

conditions laid down in the said order. And the Applicant accordingly furnished 

an "(Jndertaking" consciously. 

Annexure- C to the O.A. is not an order. It is a letter dated 

09-06-1999 of the CCIT, Pune (addressed to the CdT, Patna), under which the 

petition of the Applicant for inter-charge- transfer was forwarded to the CCIT, 

Patna, for consideration.. Hence, the question of indicating the terms & 

conditions in the said inter-official correspondence did not arise. 

Copy of the "Undertaking" dated 09-06-1999 is annexed 

hereto and marked as Annexure - RI. 

	

09. 	That with regard to Para- 4.11 & 4.12 of the application the 

respondents beg to offer no comment. 

	

0. 	That with regard to Para- 4.13 of the application the respondents beg to 

state that Clause - 2 (f), 2 (g), 2 (h) and 3 of the CBDT's circular dated 

14-05- 1990 on Inter-charge transfer are quoted!' mentioned below :- 

Clause- 2 
( f) - The service rendered in the old charge will not 

be counted in the new charge for the purpose of Seniority. He! 

She will be placed at the bottom of the list of employees of the 

concerned cadre in the new charge Seniority in the cadre in the 

charge to which person is transferred will start from the day that 

person reports for duty in that charge. However, he/she will not 

rank senior to any official who belongs to a batch selected on 

merit whose inter-se seniority is not regulated by the date of 

joining. 
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Clause- 2 ( g  ) :- On transfer, the transferee will forfeit all / 

claims for promotion/ confirmation in the old charge. He! She 

will be eligible for promotion/ confirmation only in the new 

charge in accordance with the "seniority" allotted to him/ her on 

transfer. 

Clause- 2 ( h  ) :- As far as possible, efforts should be made to 

retain husband and wife at the same station. 

Clause- 3 :- Heads of the Department shall exercise powers 

delegated to them in the matter of effecting inter-charge transfers 

on compassionate grounds in accordance with the above terms & 

conditions. If in any case, relaxation of these terms & conditions 

becomes necessary, prior approval of the Board should invariably 

be obtained. 

Unless there is any representation, the Respondent can not suo 

motto invoke the provisions as contained in Clause- 2(h), as because the Applicant 

and her husband belong to different cadres ( Non-gazetted Group-C and 

Gazetted Group-A ) which are governed by distinctly different sets of rules & 

guidelines ( such as, Recruitment Rules, Transfer Policy etc.) However, when the 

Applicant applied for inter-charge transfer to NER charge, her case was duly 

considered and her inter-charge transfer was effected, and by invoking the clause-

2(h) of the CBDT's circular dated 14-05-1990, she was posted to the same station 

where her husband was posted (Shillong). 

As regard power of relaxation, it is vested with the Board. The 

applicant fulfilled the eligibility conditions for her inter-charge transfer, such as - (i) 

she is adirect recruit and belongs to a grade (Inspector) where there is provision 

for direct recruitment, and (ii) she had completed the required three- years' 

service in the grade of Inspector in Pune charge (old charge) for being eligible to 

seek Inter-charge transfer. Hence, the question of grant of relaxatIon to the 

Applicant., is so far as the aforesaid two criteria are concerned, did not arise. 

Relaxation cannot be granted to all terms & conditions. 

Relaxation of the clause- 2(i) of the Board's circular dated 14-05-1990 ( regarding 

grant of T.AJ D.A., joining time etc.) could be granted, as such relaxation would 

not, in any way, affect others, in the grade, in the new charge. After transfer, no 

relaxation can be grante1. But relaxation of the terms & conditions as spelt out in 

clause 2(f) & 2(g) of the Board's circular dated 14-05-1990 (regarding Seniority, 
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Promotion! Confirmation etc.) cannot be granted by the Board, as such relaxation 

would affect the inter-se seniority of others (i.e. existing officials) in the grade, in 

the new charge and would invite counter objections from others in the grade and 

bring in unnecessary litigation. 

The Applicant knew very well that her "seniority" in the grade of 

Inspector on inter-charge transfer to the new charge would get depressed. Had 

she applied for grant of relaxation of the clause- 2(f) and 2(g) at the time of her 

representation for inter-charge transfer, her transfer to NER charge would have 

never materialised. Her prayer now for grant of seniority in the grade of Inspector 

in the NER charge with reference to her date of her initial appointment on 

27-01-1993 as Inspector in Pune charge 
( 

old charge) in relaxation of the clause-

2(f) of the Board's circular dated 14-05-1990), and that too, after herinter-charge 

transfer, is just like "putting the cart before the horse". 

Incidentally, it is mentioned here that the inter-charge transfer of 

the applicant was made at her own request and NOT in public interest. And, 

hence, the question of grant of "Seniority" in the case of the absorbee applicant in 

the new charge, with reference to her initial appointment as Inspector on 

27-01 -1993 in Pune charge, does not arise. 

11. 	 That with regard to the statement made in Paras- 4.14 and 4.15 of 

the application the respondents beg to state that the Applicant made a 

representation dated 30-08-1999 
( 

addressed to the Chairman, Central Board of 

Direct Taxes (CBDT) for restoration/ grant of 'Seniority" in the cadre of 

Inspector in new charge, in relaxation of the terms & conditions as mentioned in 

the Board's aforesaid circular dated 14-05-1990. She made the representation 

through proper channel. At that point of time, CIT, Shillong was the cadre 

ontroIling authority. The CCIT's office, Guwahati 
( 

the new Cadre Controlling 

Authority) started functioning from February, 2000. 

Ignorance of rules & guidelines on Inter-charge transfer 
( 

Board's 

circular dated 14-05-1990), on the part of the Applicant, cannot be an excuse. As 

the rules on inter-charge stand, every time the Applicant seeks interchange 

transfer along with transfer of her husband, she will face the same consequences in 

respect of her seniority (depression in seniority). 

It is not at all factually correct that her representation dated 

30-08-1999 .( addressed to the Board Chairman 
) 

was not disposed of/ replied to 

by the Respondents. Her representation dated 01-1 1-2000 
( 

under which the 

representation dated 30-08-1999 was also enclosed) and dated 28-02-2001 were 
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disposed of and replied to by the CCIT, Guwahati on 21-06-2001 (vlde Annxure - 

M of the O.A.). But her representation dated 30-08-1999, addressed to the 

Chairman, CBDT, was not forwarded to the'Board, as her representation had got 

no merit, and this fact was also intimated to the applicant, through a letter dated 

21-06-2001 to the CIT, Shiliong (vide Annexure - M of the Q.A.). 

That with regard to the statement made -in Para- 4.16 of the 

application the respondents beg to state that the Applicant's representation dated 

27-I 1-2000 ( Armexure- I of the O.A.) was examined. Her seniority was correctly 

placed at the bottom of all officials in the grade of Inspector as on the date of her 

joining on I 1-08- 1999 in NER charge, on inter-charge transfer from Ptrne Region, 

in accordance with the CBDT's circulr dated 14-05- 1990 and the CCIT, 

Pune's and CII, Shillong's orders dated 02-08-1999 and I 1-08-1999 respectively. 

However, the mistake in the " date of continuos service in the present grade" (in 

column 8 of the Gradation List as on 01-10-1999 ), as pointed out by the 

Applicant by her representation dated 27-I 1-2000, was rectified and shown 

correctly in the relevant column in the Gradation List as on 01-10-2000, published 

subsequently. 

That with regard to the statement made in Para- 4.17 of the application 

the respondents beg to state that the applicant misquoted the date of her 

reminder representation as 28-12-2001. it may be dated 28-02-2001 which was 

disposed of by the Respondent No. 4 on 2 1-06-2001 (vide Annexure - M of the 

OA). 

That with regard to the statement made in Para- 4.18 of the application 

the respondents beg to state that the point raised by the Applicant is very flimsy. It 

is not necessary that all communications should be issued under the signature of 

the CCIT. While disposing her representation dated 01-11-2000,30-08-1999 

(addressed to the Chairman, CBDT ) and 28-02-2001 for grant of "seniority" and 

"Promotion" to the post of ITO, the Addi. CIT (Headquarters) of the CCITs 

office, Guwahati, acting for and on behalf of the CCIT, Guwahati, issued the letter 

dated 21-06-2001 to the CIT, Shillong intimating therein that the requests of the 

Applicant (Smti. Langstieh)could not be acceded to and also that, in view of the 

reasons and facts, as detailed in the letter dated -2 1-06-2001, her representation 

dated 30-08-1999 (addressed to the Chairman, CBDT) could not be forwarded. 

The letter was issued with the approval of the CC, Guwahati. 

- There was nothing wrong in issuance of the letter dated 

2 1-06-2001 under the signature of the AddI. CIT (Headquarters) of the CCIT's 

office, Guwahati. Incidentally it is mentioned here that the Govt. Of India! CBDT 
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issues all letters and correspondence under the signature of a Deputy Secretary or 

Under Secretary. 

IS. 	 That with. regard to the statement nade in Para- 4.19 of the 

application the respondents beg to state that as regards the contention of the 

Applicant that " the Respondents did not adhere to the Departmental Rule for 

sending the Representation", it is mentioned here that the CCIT (Respondent No. 

4) cannot take the role of a" Post Office" and act as a mere" forwarding agent" 

or a "Rubber Stamp", and forward one's representation on any matter (addressed 

to any higher authority), without proper examination as regard the merit of the 

representation. Merely because the Applicant addressed her representation to the 

higher authority 
( 

CBDT Chairman 
), 

the same could not be forwarded without 

examining the issues raised therein. When an issue can be solved! settled/clarified 

•  at local level, in accordance with the existing instructions/ circulars/ rules, such 

issue cannot be referred to the higher authorities. Since the points / issues raised 

by Applicant in her representation dated 30-08-1999, addressed to the Chairman, 

CBDT( regarding restoration/ grant of seniority and Promotion to the next higher 

grade) were duly clarified with reference to the extant rules as enunciated in 

caDrs circular dated 14-05-90 by a letter dated 21-06-2001, her representation 

dated 30-08-1999 was not forwarded to the Board. 

As regard the Applicant's representations dated 02-07-200 I and 

08-01-2002 addressed to the Member 
( 

P), CBDT, and the CBDT's (Joint 

Secretary, CBDT )unofficiai advice/ suggestion to the husband of the Applicant, in 

the matter of Applicant's seniority and promotion etc., it is mentioned here that 

the Respondent No. 4 is not aware of the aforesaid representations of the 

Applicant. The said representations were purportedly sent direct to the Member 

(P), CBDT,. New Delhi, by the Applicant, by passing the Respondent No. 4. And 

hence, no comment on the said representations and advice claimed to have made 

• 	by theJoint Secretary, CBDT, New Delhi. 

16. 	• That with regard to Para- 4.20 of the application the respondents 

beg to state that the statement is similar to that of Para-5 above. 

That with regard to the statement made in Para- 4.21 of the 

application the respondents beg to state that the statements are similar to that 

ofparas7&lÔabove. 

That with regard to statement made in Para- 4.22 of the 

application the respondents beg to state that the Applicant applied for 

inter-charge transfer on 26-05-1999. Her application was forwarded by te 
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CdT, Pune to the CdT, Patna on 09-06-1999, with a copy thereof endorsed to 

the applicant. The applicant had been on Earned Leave with effect from 

30-06-1999 and accompanied her husband to Shillong where her husband ( a 

Group-A officer of the Department) reported for duty on 05-07-1999. She was 

out of her Headquarters" NasH?' for quite a long time. 

The letter/ correspondence dated 09-07-1999 (referred to in the 

O.A.) was an internal official correspondence from the CIT, Shillong to the 

CCIT, Patna ( vidé Annexure-H of the O.A.), under which the CII, Shillong 

conveyed " No objection" to the absorption of the applicant in NER charge, 

spelling out therein the condition that - 

" She shall not be ranked senior to any official who 

belongs to a batch available/ selected during the recruitment 

year". 

The correspondence dated 26-07-1999, as referred to in 

the O.A. (vide Annexure- G of the O.A. ) was also an internal 

communication between the CCII, Patna and the CCIT, Pune 

under which the CCII, Patna ( on receipt of the CIT, Shillong's 

aforesaid letter dated 09-07-1999) conveyed the " No objection" 

to the CCIT, Pune, regarding the inter-charge transfer of the 

applicant from Pune charge to Shillong charge, and in the said 

letter dated 26-07-1999, the terms & conditions regarding 

seniority, TN DA etc. were also mentioned, besides specifying 

therein the following requirement:- 

If these conditions are acceptable to the 

applicant, her services may be placed at the disposal of CIT, 

'Shillong." 

Without applying for the certlfied copies of the aforesaid two 

official internal communications dated 09-07-1999 and 26-07-1999 ( between 

the two authorities), how the applicant could managed to obtain copies of 

those two internal correspondences is a matter to be looked into 

departmentally. However, since the applicant managed the copies of those 

two letters, she was well aware of the terms & conditions of inter-charge 

transfer, long before. 
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Clause- 5 of the CBDT's circular dated 14-05-1990, on inter-charge 

transfer, clearly states, inter-alia, that- 

A written " Undertaking" to abide by the required 

terms & conditions should be obtained from the employees 

seeking inter-charge transfer, In the enclosed proforma before 

the transfers are actually effected." 

And the proforma for the "Undertaking! Declaration" is as under- 

"I hereby undertake to abide by the terms & conditions of 

the Board's letter 	F. No. A-22020/76/89-Ad.Y3I dated 

14-05-1990, in 	the 	event 	of 	my 	transfer 

to____________________ 

(i) 	My 	seniority 	in 

the 	 charge will start from the date of my 

reporting for duty in the charge 

I am willing for posting, anywhere in 

•_charge. 

(iii) I shall not claim any TA, Joining time, Advance of pay etc. 

Name  

Designation___________________  PP 

In the CCII, Pune's order dated 02-08-1999 and the 

CIT,Shillong's order 11-08-1999, the terms & conditions regarding the 

inter-charge transfer were clearly spelt out., and copies of both the orders 

were also endorsed to the applicant, and also to the CII, Nãsik under whom 

the applicant was working in Pune charge. 

The CdT, Pune, in his endorsement (of the order dated 

02-08-1999) to the CII, Nasik, directed him to obtain from the applicant - 

A "declaration", agreeing to the conditions 

mentioned in the order dated 02-08-1999 and to keep pasted 

the said declaration in the Service Book of the official before 

issue of release order. 
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And, accordingly, the applicant consciously filed the required 

declaration/ undertaking abiding by..the terms & conditions of the Board's 

circular dated 14-05-1990 ( as spelt out in the aforesaid order dated 

02-08-1999 of the CdT, Pune ). The applicant also admitted in the O.A. that 

she filed the declaration / undertaking. 

The applicant was duly apprised of the terms & conditions of the 

inter-charge transfer, especially regarding her seniority in the new charge and 

non-entitlement of TA/DA etc. Now she cannot say that she was not duly 

apprised that she would lose seniority, and allege that the Respondents had 

acted illegally. She is trying to misguide the Hon'ble CAT by misrepresenting 

and giving false information. 

As regard the" Next Below Rule" ( below FR-22), as referred 

to in the O.A., it is mentioned that it is not a rule of any independent 

application., It sets out only the guiding principles for the working of the rule/ 

for applications in any case in which it is proposed to" regulate officiating 

pay". The working rule is to be taken to express "convention" which is 

commonly known as "Next Below Rule". This rule deals with " Pro forma 

Promotion" and is applicable in case of "deputation" under the Government 

outside the regular line of service. This rule is not at all applicable in the case 

of the applicant. 

19. 	That with regard to the statement made in Para- 4.23 of the 

application the respondents beg to. state that the CBDT's circulars dated 

08-02-I 991 ( guideline regarding transfers of Non-gazetted staff ) and dated 

17-05-200 I (additional guidelines ), as referred to in the O.A., lnter-alla, state 

as under - 

Officers having their. spouses employed in the 

"transferable" Central Govt. Posts will be posted together in a 

particular place, as far as possible. That is, husband and wife 

will be retained in the same station to the extent possible. 

As the applicant and her husband belong to two different cadres 

(Group-C Non-gazetted and Group-A Gazetted ) and are governed by 

distinctly different Transfer policies, the policy of Transfer and Posting of 

Husband & wife in a same/ single station" in their cases can not be normally 

-A. Gazetted officers are having all-India implemented. While the Group  

transfer liability, non-gazetted Group-C & D staff are entitled to transfer & 

posting only within the chargeiRegion" and not outside the charge Region. 
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I 	However, when the applicant applied forinter-charge transfer to NER charge, 

her transfer to Shillong, where her husband was posted, was effected and thus 

the policy of posting husband & wife in the same station was implemented in 

the case of the applicant & her husband. 

In this regard, details are mentioned against para 5 above. 

20. 	That with regard to the statement made in para Para- 4.24 of the 

application the respondents beg to state that the all categories of Central 

Government employees are not entitled to get the special incentive on posting 

to N. E. Region. As per extant rules, and as per the Apex Court's Judgment 

dated 20-09-1994 (in Civil Appeal No. 3251 of 1993 with Civil Appeal Nos. 

6163-81 of 1994 ), only officers not belonging to N. E. Region, having all-India 

transfer liability in the truest sense ( 
i.e. Whose selection/ recruitment/ 

promotion are made on the basis of all-India common seniority), on their 

posting to N. E. Region on transfer from outside the N.E.Region, are entitled 

to Special Duty Allowance (SDA). Besides SDA, some other facilities such as 

tenure posting of 2-3 years, concession on children education allowance, LTC 

(Hometown) and double House Rent Allowance (HRA), if the families are kept 

in the old station, are also available. But there is no provision for grant of 

weight age in promotion", as claimed by the applicant in her O.A. 

In the Income-tax Department, only Group-A Gazetted officers ( 

who are not residents of NER 
) 

and who have all-India transfer liability, on 

their posting to NER on transfer from outside the NER, are entitled to the 

special incentives. Group-B Gazetted officers 
( 

lTOs 
 ), 

Group-C & D 

non-gazetted staff are not entitled to SDA as they do not have all-India 

transfer Iiability.( Reference- Supreme Court's judgment dated 20-09-1994). 

The All India Cadre of Income Tax Department begins at the 

level of Asstx. Commissioner of Income-tax. This is a Group-'A' post which is 

filled 50% through promotion of income-tax Officers and 50% by direct 

recruitment through Union Public Service Commission. The level of Asstt. 

Commissioner of Income-tax is the entry grade for Indian Revenue Service. 

There is no all India Cadre below the level of Asstt. Commissioner of 

income-tax. All Income-tax Officers and Income-tax Inspectors are borne on 

the cadre strength of the concerned region/charge, and do not have the status 

of an All India cadre. Their liability to serve is normally limited to 

region/charge in which they are appointed and seniority also maintained 

region/charge wise basis. One third of the posts of Income-tax Inspectors are 

filled through direct recruitment while 2/3rd are filled through promotion 
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from lower levels. The recruitment of Income-tax Inspectors is made through 

Staff Selection Commission and merit list is prepared on regional basis 

depending on the options exercised by the candidates. At the recruitment 

stage itself, it is clear that Inspectors are recruited for regions/charges and do 

not have all India character. It is well established policy of the Government to 

recruit lower cadres on region/charge wise basis and to have an All India cadre 

only at the level of Asstt. Commissioner of Income-tax. 

Hence, the claim and prayer of the applicant, having no merit 

whatsoever, deserve no consideration and are liable to be rejected. 

That with regard to the statement made in Para- 4.25 of the 

application the respondents beg to state that the rules on inter-charge 

transfer are not at all irrelevant, and no irrelevant rules were quoted or taken 

into account while fixing her inter-se seniority in the grade of Inspector in the 

new charge! Region (i.e. NER ). The rules in the matter of seniority is crystal 

clear, without any ambiguity whatsoever. One has .to lose and forgo seniority 

on inter-charge transfer. The applicant, after inter-charge transfer, cannot sit/ 

take the place over the existing employees in the grade, in the new charge. 

In the case of the applicant, there was no deviation or departure 

from the existing rules as regard maintenance of her seniority In NER charge. 

Depression in seniority is not a punishment within the meaning of CCS (CCA) 

Rules, 1965, The applicant has no knowledge of the CCS(CCA)Rules, 1965. 

Nowhere in the CCS(CCA) Rules, it is mentioned that depression in seniority 

is a major punishment. 

That with regard to the statement made in Para- 4.26 of the 

application 	the respondents beg to state that the instructions dated 

04. Fl . 1952 relates to de-linking seniority from confirmation whereas 

instructions dated 14.05.1990 deals with inter-charge transfer from on Cadre 

Controlling Authority to another Cadre Controlling Authority in a situation 

where seniority in respect of Group-'C' post is maintained charge wise. The 

guidelines in respect of determination of seniority are not at all violative of the 

General Principles of Seniority in respect of the " absorbees" 

ZX2 3. 	That with regard to the statement made in Para- 4.27 of the 

application the respondents beg to state that the clarification by the V&L 

Section of the CBDT vide letter dated 27.12.1996 refer to in the OA pertains 

to an individual case which were issued by them after consultation with 

DOP&T. Even in this case it was clarified that " seniority gets depressed 
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	 owing to inter-charge transfer". It was, however, clarified that the service 

rendered in the lending charge would count towards fulfillment of eligibility 

conditions. It, therefore, implied that service rendered in the old charge was 

not to be taken into consideration while fixing seniority in the new charge. As 

such, the case referred to in the OA does not support the applicant's 

contention. 

That with regard to the statement made in Para- 4.28 of the 

application the respondents beg to state that no specific case laws/ judgments 

by the Apex Court! CAT, in the matter of seniority in respect of the situation 

as that of the applicant, have been cited by the applicant in her instant O.A. 

Hence, no comment. 

That with regard to the statement made in Para- 4.29 of the 

application the respondents beg to state that the situation as regard vacancy 

position and promotions from feeder grades may differ from charge to charge. 

It may be a fact that juniors of the applicant in Pune charge might have been 

promoted to the post of ITO. It entails that had the applicant been in Pune 

charge, she would have got her promotion to the post of ITO there, at her 

seniority as was allotted to her in that charge. But, for that, she can not claim 

"that seniority" in NER charge, and promotion in NER charge on the basis of 

her seniority in Pune charge. 

It is not at all factually correct that 1995 - batch of Inspectors of 

Shillong charge (i.e. NER charge ) got their promotion to the post of ITO. 

Inspectors of NER charge! Region, upto the 1993- batch (that too, not all of 

1993- batch ) have so far got their promotion to the post of ITO. By giving 

false and incorrect information, the applicant is trying to misguide the Hon'ble 

CAT. 

As per CBDT's circular dated 27-12-1996 ( Annexure - R of the 

O.A.), past service rendered by the applicant in the grade of Inspector in the 

lending charge ( Pune charge ) was also taken into account towards fulfillment 

of eligibility conditions (i.e. 3- years qualifying service in the feeder grade) for 

promotion to the next higher grade i.e. ITO, in the new charge i.e. NR 

charge. 

As the name of the applicant, at her present seniority, as allotted 

in NER charge as on the date of her joining (11-08-1999 ) in NER charge, 

came within the normal zone of consideration, her name was duly included in 

the lists, along with her seniors, for consideration for promotion to the post 
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of ITO by the DPCs held on 18-06-2001 and 20- I 1-2001 for the Recruitment 

Years 2000-01 and 2001 -02 respectively. But, according to the vacancies 

available in the post of ITO, for the Recruitment years 2000-01 & 2001-02, 

promotions could be made upto the 1993- batch of Inspectors (that too, not 

all Inspectors of 1993-batch). 

Even though, the applicant was an entrant (direct recruitee) of 

1993 in'Pur,e charge ( old charge ), she was treated as an entrant of 1999 in 

NER charge ( new charge), as per extant rules, and her seniority in NER charge 

was accordingly placed at the bottom as on the date of her joining in the new 

charge. Allotment of her seniority in NER charge was correctly & rightly done. 

Many of the qualified & eligible Inspectors, senior to the applicant could not 

yet be promoted as ITO, for want of vacancies. Fulfillment of eligibility criteria 

i.e. Passing of the Departmental examination for ITO and completion. of 

3-years of qualifying service in the feeder grade i.e. Inspector ( I - year service 

out of 3- years relaxed by the President of India this time only as a one time 

measure) does not in itself confer right to a claim for promotion to the post 

of ITO. 

in view of the above, the applicant at her present seniority in 

NER charge could not be promoted to the post of ITO. Seniority in the cadre 

of ITO ( on promotion from Inspector) Is maintained on all-India basis, only 

for the purpose of next promotion to the Group-A post of ACIT. But, the 

ITOs do not have all- India transfer liability. ITOs can be transferred from one 

charge! Region to another charge! Region along with the posts, provided the 

lending charge agrees to surrender such posts of ITOs ( out of allocated 

sanctioned strength), in favour of the new charge ( recipient charge ), to 

facilitate the transfer of the intending incumbents. The applicant has misguided 

the Hon'ble CAT that the ITOs are having all-india transfer liability. 

That with regard to the statement made in Para- 5.1 of the 

application, the respondents beg to state that no irrelevant provisions were 

invoked by the Respondent No. 4 in fixing the seniority of the applicant In 

NER charge, as alleged by the applicant. 

That with regard to the, statement made in Para- 5.2 of the 

application, the respondents beg to state that the Respondent No. 4 did not 

act anything Illegally In the matter of fixing seniority of the applicant, as alleged 

by her. Her past service rendered in Pune charge can not, in any way, be 

counted and taken into consideration for the purpose seniority in the NER 

charge. Her claim for seniority is unjust, unwise & unreasonable and hence, not 

a 
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tenable & is therefore, liable to rejection. Her allegations against tFe 

Respondents are also baseless and unfounded and hence, are not tenable. The 

matter is explained in detail in the foregoing paras. 

- That with regard to the statement made in Paras 5.3 & 5.4 of the 

application the respondents beg to state that the applicant's representations 

for grant of seniority in the grade of Inspector and for promotion to the post 

of ITO were disposed of by the Respondent No. 4 on 21-06-2001 and the fate 

of her representations, was duly communicated to her by the CIT, Shillong on 

29-06-2001 (vide Annexure- M of the O.A.). 

That with regard to the statement made in Para- 5.5 of the 

application the respondents beg to state that as a policy decision, a 

non-gazetted official on inter-charge transfer has to lose and forgo seniority. 

And the applicant consciously furnished an undertaking to that effect. Losing of 

seniority on inter-charge transfer is not a punishment either minor or major, 

within the meaning of Rule-I I of the CCS (CCA) Rules, 1965 & hence, the 

question of giving the opportunity of being heard to the applicant, did not 

arise, and that too when the applicant was fully aware of the Govt. Policy I rule 

on inter-charge transfer. The applicant misquoted the Rule-I I of the CCS 

(CCA) Rules in this context. 

That with regard to the statement made in Para- 5.6 of the 

application the respondents beg to state that the action of the Respondent 

No. 4 was just and proper, and was in consonance with the policy! rules & 

regulations framed by the Govt.; and hence, the claim and prayer of the 

applicant are liable to rejection. 

3 I. - 	That with regard to the statement made in Paras- 6 & 7 of the 

application the respondents beg to offer no comment. 

That with regard to the statement made in Para- 8 of the 

application the respondents beg to state that the O.A. filed by the applicant 

has got no merit whatsoever and is, therefore, liable to be dismissed. 

That with regard to the statement made in Para- 8.1 of the 

application the respondents beg to state that the applicant is not entitled to 

relief in.the matter of seniority in the grade & promotion to higher grade. Her 

seniority in NER charge can not be refixed/ recast with reference to the date 

of her initial appointment on 27-01-1993 in Pune charge, and she can not be 
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placed above the existing employees in the grade, in contravention of the 

CBDT's circular dated 14-05-1990, and she cannot be promoted to the post of 

ITO on the basis of recasted seniority (as suggested by the applicant) which 

will be detrimental to the interest of.others. 

That with regard to the statement made In Para- 8.2 of the 

application the respondents beg to state that the provisions contained in 

clause-2(h) of the CBDT's circular dated 14-05-1990 was invoked and 

accordingly the applicant on her inter-charge transfer was posted to the same 

station (Shillong) where her husband was posted. 

As regard provision of relaxation as contained in clause-3 of the 

CBDT's circular dated 14-05-1990, the matter has been duly explained against 

para- 10 above: 

That with regard to the statement made in Para- 8.3 of the 

application the respondents beg to state that the action of the Respondent 

No. 4 was neither illegal nor arbitrary. The reply given by the Respondent No. 

4 under letter dated 2 1-06-2001 clarifying the points/ issues raised by the 

applicant in her representations (including the representation dated 

30-08-1999 addressed to the Chairman, CBDT,) was very much in accordance 

with the rules, procedure & policy as laid down by the Govt. 

That with regard to Paras- 8.3(i) & 8.4 of the application the 

respondents beg to offer no comments. 

That with regard to the statement made in 'Para 9 of the 

application the respondents beg to state that the applicant is not entitled to 

any interim relief in the matter of her seniority in the grade or next 

promotion. Her prayer is liable to be dismissed. 

Verification ........ 
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VERIFICATION 

I, Kumud Ranjan Das, presently working as Additional 

Commissioner of Income-tax(Vigllance), Guwahati, being duly authorised and 

competent to sign this verification, do hereby solemnly 'affirm and state that the 

statement made in paras 

are true to my knowledge and belief and those made in 

paras 

being matter of records, are true to my information derived therefrom and the 

rests are my jumble submission before the Hon'ble Tribunal. I have not 

suppressed any material fact. 

And 	I sign this verification on this twenty-eighth day of January, 

2003 at Guwahati. 

• 	 . 

DECLARANT. 
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BEFORE THE CENTRAL ADIIINISTRATIVE TRIBUNAL 
GUWAHAT I BENCH 

2 

O.,ANo. 343 of 2002 

Sunita V Lengstieh 

Applicant. 

Union of India & Ors. 

. 	Respondents 

IN THE MATTER OF 

An affidavit highlighting additional 

statement of fact with a prayer to 

treat the same to be a part of the 

OA 

The humble petition on behalf of the applicant 

above named- 

t!PST RESTFULLYSHEWETh 

1 	That the applicant above named seeking relief towards 

counting her past service towards eligibility for promotion 

to the post of Income Tax Officer, has preferred the above 

noted DA before the Honble Tribunals In the said CA the 

applicant has made the following prayer; 

"81 To direct the Respondents to recas .t the 

seniority 	of 	the 	Applicant 	taking 	into 

consideration 	her service from the 	date 	of 

appointment and to promote her to the Next High 

1 



1 
	 c 

Grade 	ie 	Income Tax Officer, 	taking 	into 

consideration the revised/ recasted seniority or 

alternatively her seniority may be refixed as per 

her earlier seniority in Pune Regions 

8.2. To direct the Respondents being a Unique case 

to invoke the relaxing provisions contained in 2(h) 

and 3 of the Office Memorandum dated 14590 

83 	To set aside and quash the order dated 

18/216201 treating the same to be illegal and 

arbitrary. 

2. 	That the applicant states that the ciaus 	2(g) of 

the 	said ON date 	145..93 	(Annexure-I) 	indicates 	forfeature 

of 	future plane 	relating 	to promotion etch 	at the., 	time of 

tranfer on own requests 	It has also been clarified that the 

person 	transferred on his own request. will be eligible for 

promotion 	!confirmation with the seniority allotted to him 

on 	transfer. The applicant although has made a 	categorical 

prayer 	for 	counting of her past service but has 	made any 

categorical 	challenge 	to the particular clause 	and 	hence 

this 	affidavit praying for addition of prayer for 	quashing 

the 	clause 	2(g) 	of Annexure-I ON dated 	14..51990 	and its 

subsequent 	clarifications 	treating 	same 	to be 

unconstitutional 	and violative of Article 	14 and 	16 of the 

Constitution of 	India 

3.. 	That the applicant during filing of the DA has not 

incorporated 	the 	above prayer due to inadvertence 	and to 
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that effect this affidavit has been filed praying for 

addition of the aforementioned prayer with a further prayer 

to treat this affidavit to be a part of this OA. 

4. 	That this affidavit has been filed bonafide and to 

secure ends of justice. 

In the premises aforesaid it is most 

respectfully prayed that Your 

Lordship would be graciously pleased 

to allow the applicant to challenge 

to the clause 2(g) of the OM dated 

14.5.90 and its subsequent 

clarifications issued from time to 

time with a further prayer to treat 

this affidavit to be a part of the 

CA and/or pass any such order/orders 

as may he deemed fit and proper 

considering the facts and 

circumstances of the case. 

And for,  this act of kindness the applicant a's in 

duty bound shall ever pray. 
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AFF I DAV ii 

I Smt Suni ta V Lencstieh 	w/o Sri John V.D.  

Lanqstieh, working as Inspector of Income Tax in the Off ice 

of the Chief Commissioner of Income Tax, Aayakar Bhawan 5  

T.S.S.Road, Shiliong, i1eghaiaya, (Applicant in OA No343), 

do hereby solemnly affirm and state as follows; 

That I am the petitioner and I am acquainted with the 

facts and circumstanc:es of the cases I am competent to swear 

this aff:idavit 

That the statements made in this affidavit and in the 

accompanying 	application 	in 	paragraphs 

are true 	to 	my 

knowledge 	; 	those made in 	paragraphs 	,111.... ............. 	 being 

matters of records are true to my informat:ion derived 

therefrom Annexures are true copies of the origina:Ls and 

grounds urged are as per the legal advice 

And I sign this affidavit on this th 	th day 

of 	fl-*J( f 7ØØ3 

Identified by me 
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